RESERVE BANK OF INDIA
ESTATE DEPARTMENT
THIRUVANANTHAPURAM

NOTICE INVITING TENDER (NIT)
(Only through e-procurement)

SCHEDULE OF TENDER (SOT)

Reserve Bank of India, Thiruvananthapuram (hereinafter referred to as ‘the Bank’ or ‘RBI’)
invites e-tenders in two parts (Part | — Techno- commercial Bid & Part Il — Price Bid) for Providing
Services for day-to-day Operations and Comprehensive Maintenance of 56 KLD Compact
Sewage Treatment Plant installed at Reserve Bank of India Staff Quarters, Thamalam,
Thiruvananthapuram-695 012. The tendering would be done through the e-Tendering portal of
MSTC Ltd (www.mstcecommerce.com/eprocn). All interested vendors /contractors must
register themselves with MSTC Ltd through the above-mentioned website to participate in the
tendering process. The contract will be initially valid from April 01, 2026, to March 31, 2027, and
will be extended, for up to one year, as may be decided by the Bank, for maximum of two more
years subject to satisfactory performance, and/ or other parameters as the Bank may decide.
The Schedule of e-Tender is as follows:

a. e-Tender Name: Annual Maintenance Contract for day-to-day
Operations and Comprehensive Maintenance of 56
KLD Compact Sewage Treatment Plant installed at
Reserve Bank of India Staff Quarters, Thamalam,
Thiruvananthapuram-695 012.

b. e-Tender no: RBI/Thiruvananthapuram Regional
Office/Estate/22/25-26/ET/867
c. Mode of Tender e-Procurement System

(Part I = Techno-Commercial Bid and
Part Il - Price Bid through
(www.mstcecommerce.com/eprocn)

d. Estimated cost of work Approximately ¥9,50,000/- (Nine Lakh Fifty Thousand
Only) per annum inclusive of all applicable taxes



https://www.mstcecommerce.com/eprocn
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e. Earnest Money Deposit (EMD)

¥19,000/- (Rupees Nineteen Thousand only) in the

form of NEFT or BG (as per Annexure D), in favour

of Reserve Bank of India, Thiruvananthapuram to be
delivered in physical form at Estate Department.,
Bank
Thiruvananthapuram — 695033 on or before 13:00 hrs
on March 02, 2026.

Reserve of India, Bakery Junction,

Details for NEFT for EMD Payment of ¥19,000/-
Beneficiary Name: ESTATE<space>SEWAGE
TREATMENT PLANT<space>Your Firm’s Name
Beneficiary Ac No: 8614038

IFSC: RBISOTHPAO1 (5" & 10™ digit is zero)
Remarks: ESTATE SEWAGE TREATMENT
PLANT

Proof of remittance indicating transaction number and
other details shall be uploaded on e-tender portal
(MSTC) along with the e-tender documents.

The firms registered as Micro and Small Enterprises
(MSEs) having Udyam Registration Number (Udyog
Aadhar Memorandum Number), are exempted from
the requirement of submission of Earnest Money)
Deposit subject to submission of Udyam Certificate
mentioning the Udyam Registration Number.

f. Due date for submission of EMD

Up to 13:00 hrs. on March 02, 2026

g. Date of NIT/Tender available to
parties to view in RBI website/MSTC
Portal

January 19, 2026

h. Date of Pre-Bid meeting (Offline)

11:00 hrs. on February 16, 2026 in the Conference
room, Estate Department, Second Floor, Reserve
Bank of India, Bakery Junction, Thiruvananthapuram-
695033

i. Date of start of e-Tender for
submission of Techno-Commercial
Bid and Price Bid in MSTC Portal
(www.mstcecommerce.com/eprocn)

18:00 hrs. on February 18, 2026

j. Date of closing of online e-tender
for submission of Techno-
Commercial Bid & Price Bid

14:00 hrs. on March 02, 2026
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k. Date & time of opening of Part-I
(i.e. Techno-Commercial Bid)

Date & Time of opening of Part- Il
(i.e. Price Bid)

15:00 hrs. on March 02, 2026

Part Il Price bid will be opened only for those
bidder(s) whose Part I: Techno-commercial Bid is
found acceptable by RBI, Thiruvananthapuram. The
date of opening of Part Il: Price bid will be intimated
to the successful bidders through valid e-mail.

I. Transaction Fee

As applicable and charged by MSTC Ltd.

Payment of Transaction fee through MSTC Gateway
INEFT / RTGS in favour of MSTC Limited or as
advised by M/s. MSTC Ltd.

m. Validity of the tender

90 days from the date of opening of the PART- | of
the Tender and further extension of validity under
mutual agreement.

2. Vendors may note that path for new MSTC portal is www.mstcecommerce.com->

eProcurement - Common Portal - Vendor Login.

3. Applicants desirous of submitting the tender will have to satisfy the Bank by submitting

documentary evidence in support of the requisite eligibility. Otherwise, the Bank reserves

the right to reject their candidature. Under no circumstances will EMD-less tenders be

accepted.

4. Bank is not obliged to accept tender of low value only. The Bank reserves the right to
accept a tender in whole or in part thereof. The Bank also reserves the right to reject all

tenders without assigning any reason.

5. Amendments / Corrigendum to be made in the tender, if issued in future, will be notified
only in the RBI website and the MSTC website and will not be published in newspapers.

General Manager (Officer-in-Charge)
(Kerala and Lakshadweep)
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Annual Maintenance Contract for day-to-day Operations and
Comprehensive Maintenance of 56 KLD Compact Sewage Treatment Plant
installed at Reserve Bank of India Staff Quarters, Thamalam,
Thiruvananthapuram-695 012.

fAfaere R &1 A™M/Name of the Tenderer:

Tdl/Address:

HiaTsd H./Mobile no.
3-Hd 3MESI/E-mail ID
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ST B3 &t Sifdd fafd/Due Date | March 02, 2026

of Submission (up to 14:00 hrs.)
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from the date of opening of Part 1 of the tender
and further extension of validity under mutual
agreement
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Meeting (Offline)
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This document is the property of Reserve Bank of India (RBI). It may not be copied,

distributed or recorded on any medium, electronic or otherwise, without the RBI's
written permission thereof, except for the purpose of responding to RBI for the said
purpose. The use of the contents of this document, even by the authorized personnel
/ agencies for any purpose other than the purpose specified herein, is strictly
prohibited and shall amount to copyright violation and thus, shall be punishable under

the Indian Law.




RESERVE BANK OF INDIA ESTATE
DEPARTMENT
THIRUVANANTHAPURAM

NOTICE INVITING TENDER (NIT)
(Only through e-procurement)

SCHEDULE OF TENDER (SOT)

Reserve Bank of India, Thiruvananthapuram (hereinafter referred to as ‘the Bank’ or ‘RBI’) invites
e-tenders in two parts (Part | — Techno- commercial Bid & Part 1l — Price Bid) for Providing
Services for day-to-day Operations and Comprehensive Maintenance of 56 KLD Compact
Sewage Treatment Plant installed at Reserve Bank of India Staff Quarters, Thamalam,
Thiruvananthapuram-695 012. The tendering would be done through the e-Tendering portal of
MSTC Ltd (www.mstcecommerce.com/eprocn). All interested vendors /contractors must register
themselves with MSTC Ltd through the above-mentioned website to participate in the tendering
process. The contract will be initially valid from April 01, 2026, to March 31, 2027, and will be
extended, for up to one year, as may be decided by the Bank, for maximum of two more years
subject to satisfactory performance, and/ or other parameters as the Bank may decide. The
Schedule of e-Tender is as follows:

a. e-Tender Name: Annual Maintenance Contract for day-to-day
Operations and Comprehensive Maintenance of 56
KLD Compact Sewage Treatment Plant installed at
Reserve Bank of India Staff Quarters, Thamalam,
Thiruvananthapuram-695 012.

b. e-Tender no: RBI/Thiruvananthapuram Regional
Office/Estate/22/25-26/ET/867
c. Mode of Tender e-Procurement System

(Part I —= Techno-Commercial Bid and
Part Il - Price Bid through
(www.mstcecommerce.com/eprocn)

d. Estimated cost of work Approximately ¥9,50,000/- (Nine Lakh Fifty Thousand
Only) per annum inclusive of all applicable taxes
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e. Earnest Money Deposit (EMD)

¥19,000/- (Rupees Nineteen Thousand only) in the
form of NEFT or BG (as per Annexure D), in favour

of Reserve Bank of India, Thiruvananthapuram to be
delivered in physical form at Estate Department.,
Bank
Thiruvananthapuram — 695033 on or before 13:00 hrs
on March 02, 2026.

Reserve of India, Bakery Junction,

Details for NEFT for EMD Payment of ¥19,000/-
Beneficiary Name: ESTATE<space>SEWAGE
TREATMENT PLANT<space>Your Firm’s Name
Beneficiary Ac No: 8614038

IFSC: RBISOTHPAOL1 (5" & 10t digit is zero)
Remarks: ESTATE SEWAGE TREATMENT
PLANT

Proof of remittance indicating transaction nhumber and
other details shall be uploaded on e-tender portal
(MSTC) along with the e-tender documents.

The firms registered as Micro and Small Enterprises|
(MSEs) having Udyam Registration Number (Udyog
Aadhar Memorandum Number), are exempted from
the requirement of submission of Earnest Money
Deposit subject to submission of Udyam Certificate
mentioning the Udyam Registration Number.

f. Due date for submission of EMD

Up to 13:00 hrs. on March 02, 2026

g. Date of NIT/Tender available to
parties to view in RBI website/MSTC
Portal

January 19, 2026

h. Date of Pre-Bid meeting (Offline)

11:00 hrs. on February 16, 2026 in the Conference
room, Estate Department, Second Floor, Reserve
Bank of India, Bakery Junction, Thiruvananthapuram-
695033

i. Date of start of e-Tender for
submission of Techno-Commercial
Bid and Price Bid in MSTC Portal
(www.mstcecommerce.com/eprocn)

18:00 hrs. on February 18, 2026

J. Date of closing of online e-tender
for submission of Techno-
Commercial Bid & Price Bid

14:00 hrs. on March 02, 2026
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k. Date & time of opening of Part-I 15:00 hrs. on March 02, 2026
(i.e. Techno-Commercial Bid)

Date & Time of opening of Part- Il Part Il Price bid will be opened only for those
(i.e. Price Bid) bidder(s) whose Part I: Techno-commercial Bid is
found acceptable by RBI, Thiruvananthapuram. The
date of opening of Part Il: Price bid will be intimated
to the successful bidders through valid e-mail.

|. Transaction Fee As applicable and charged by MSTC Ltd.

Payment of Transaction fee through MSTC Gateway
INEFT / RTGS in favour of MSTC Limited or as
advised by M/s. MSTC Ltd.

m. Validity of the tender 90 days from the date of opening of the PART- | of
the Tender and further extension of validity under
mutual agreement.

2. Vendors may note that path for new MSTC portal is www.mstcecommerce.com->

eProcurement - Common Portal - Vendor Login.

3. Applicants desirous of submitting the tender will have to satisfy the Bank by submitting
documentary evidence in support of the requisite eligibility. Otherwise, the Bank reserves the right

to reject their candidature. Under no circumstances will EMD-less tenders be accepted.

4. Bank is not obliged to accept tender of low value only. The Bank reserves the right to accept a
tender in whole or in part thereof. The Bank also reserves the right to reject all tenders without
assigning any reason.

5. Amendments / Corrigendum to be made in the tender, if issued in future, will be notified only in
the RBI website and the MSTC website and will not be published in newspapers.

General Manager (Officer-in-Charge)
(Kerala and Lakshadweep)
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Reserve Bank of India
Estate Department
Thiruvananthapuram

(Website: www.rbi.org.in)

DISCLAIMER

Estate Department, Reserve Bank of India, Thiruvananthapuram has prepared this document
to give background information on the Project to the interested parties. While Reserve Bank of
India has taken due care in the preparation of the information contained herein and believes it
to be in order, neither Reserve Bank of India nor any of its authorities or agencies nor any of
their respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the information

contained in this document or any information which may be provided in association withit.

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries and respondents will be required to confirm in writing that they have done so and
they do not rely only on the information provided by RBI in submitting the Tender. The
information is provided on the basis that it is non-binding on Reserve Bank of India or any of its

authorities or agencies or any of their respective officers, employees, agents oradvisors.

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest. No reimbursement of cost of any type will be paid to
persons or entities expressing interest thereof. Any amendments / corrigendum to the tender,
if any, issued in future will only be notified on the RBI Website and MSTC Website and will not

be published in the newspaper.
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e-Tender for Annual Maintenance contract for day-to-day Operations and Comprehensive
Maintenance of 56 KLD Compact Sewage Treatment Plant installed at Reserve Bank of India

Reserve Bank of India
Estate Department
Thiruvananthapuram

Staff Quarters, Thamalam, Thiruvananthapuram-695 012.
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ESTATE DEPARTMENT
THIRUVANANTHAPURAM

E-TENDER FOR ANNUAL MAINTENANCE CONTRACTR FOR DAY-
TO-DAY OPERATIONS AND COMPREHENSIVE MAINTENANCE
OF 56 KLD COMPACT SEWAGE TREATMENT PLANT INSTALLED
AT RESERVE BANK OF INDIA STAFF QUARTERS, THAMALAM,
THIRUVANANTHAPURAM-695 012

Part-|
TECHNICAL BID

Due Date of Submission:

March 02, 2026 (up to 14:00 hrs)

Validity of Tender:

90 days from the date of opening of Part-I of the tender
and further extension of validity under mutual
agreement

Pre-Bid Meeting (offline):

11:00 hrs of February 16, 2026




SECTION |

Important instructions for E-procurement

This is an e-procurement event of RBI. The e- procurement Service Provider/Contractor is the
MSTC Limited. You are requested to read and understand the Notice Inviting Tender and
subsequent corrigenda if any, before submitting your online tender.

Process of e-Tender:

A) Registration: The process involves vendor’s registration with MSTC e-procurement
portal which is free of cost. Only after registration, the vendor(s) can submit his/their bids
electronically. Electronic Bidding for submission of Technical Bid will be done over the
internet. The vendor should possess Class Il signing type digital certificate. Vendors are to
make their own arrangement for bidding from a P.C. connected with Internet. MSTC is not
responsible for making such arrangement. (Bids will not be recorded without Digital
Signature).

SPECIAL NOTE: The Techno-Commercial Bid and Price Bid must be submitted on-line
through www.mstcecommerce.com/eprocn/ (Version 3)

1) Vendors are required to register themselves online with
www.mstcecommerce.com/eprocn e-Procurement — PSU/Govt depts. —
Select RBI Logo— Register as Vendor — Filling up details and creating own user id
and password— Submit.

2) Vendors will receive a system generated mail confirming their registration in their
email which has been provided during filling the registration form.

For further details, go to Download Guide / Video / Registration.

In case of any clarification, please contact MSTC/RBI, Thiruvananthapuram, before the
scheduled time of e-Tender.

Contact person (RBI — During Office Hours Only):

Sr. | Name E-mail ID Contact No.

1) | Shri Haridas P. G., Assistant | pgharidas@rbi.org.in ; Ph: 0471 2783030
General Manager estatethiro@rbi.org.in

2) | Shri Prasad Chorage, prasadchorage@rbi.org.in; | Ph: 0471 2783052
Assistant Manager

3) | Shri Sujith M U, Assistant sujithmu@rbi.org.in; Ph: 0471 2783034
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Contact person (MSTC Ltd) (During Office Hours Only):

HO Central Help Desk: (For vendors)
Phone Number :07969066600

Email: helpdeskho@mstcindia.in (Please mention "HO Helpdesk" as subject while sending

emails)

Availability: 9:30 AM to 5:00 PM on all working days for all Technical issues e-Tenders, System

settings etc.

Contact Persons (MSTC Ltd — During Office Hours only):

Name E-Mail ID Landline No. | Mobile No.

Shri Ganesa Murthy bmtvecmstc@mstcindia.in 0471-2326686 | 09176616410

Shri Santosh Rajendran | skrajendran@mstcindia.co.in; | 0471-2326686 | 08884600700
tvcopn@mstcindia.in

Kerala Branch Office details:

Rd,

Address: 1st Floor, BSNL CTO
Building, Opp Kerala State
Secretariat, Mahathma Gandhi
Statue,
Thiruvananthapuram-695001

Mail ID:

mstctvc@mstcindia.in

Contact: 0471-2326686

Guide:

1) System Requirement:

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE available at

www.mstcecommerce.com/eprocn/

10
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2. Special Note towards Transaction fee: The vendors shall pay the transaction fee using
“Transaction Fee Payment” Link against the specific tender in the “Bid Floor”/through the “Pay
Transaction fee” in “Event catalog” through their login. Service Provider / Contractor / Vendor
shall have the facility of making the payment either through NEFT or Online Payment. On
selecting NEFT, Service Provider / Contractor / Vendor shall generate a challan by filling up a
form. Service Provider / Contractor / Vendor shall remit the transaction fee amount as per the
details printed on the challan without making change in the same. On selecting Online
Payment, Service Provider / Contractor / Vendor shall have the provision of making payment
using its Credit / Debit Card / Net Banking. Once the payment gets credited to MSTC'’s

designated bank account, the transaction fee shall be auto authorized.

Transaction fee is non-refundable. A vendor will not have the access to online e- tender
without payment of the transaction fee.

NOTE: Bidders are advised to remit the transaction fee well in advance before the closing time of the
event so as to give themselves sufficient time to submit the bid.

3. Information about tenders / corrigenda shall be sent by email only during the process till
finalization of tender. Hence the vendors are required to ensure that their corporate email
I.D. provided is valid and updated at the time of registration of vendor with the MSTC Ltd.
Vendors are also requested to ensure validity of their class Il signing and encryption type of
DSC (Digital Signature Certificate).

4. E-tender cannot be accessed after the due date and time mentioned in NIT (Notice

11




inviting tender).
5. Bidding in E-tender:

Note: Vendors are instructed to use Upload Documents link in My menu to upload documents

in document library. Multiple documents can be uploaded. Maximum size of single document
for upload is 5 MB.
Once documents are uploaded in the library, vendors can attach documents through Attach
Document link against the particular e-Tender. Please note that if the documents are not
attached to any e-Tender, the same cannot be downloaded by RBI and it will be deemed that
the vendor has not submitted the documents. For further assistance, please follow instructions
of vendor guide.

a) Bidders need to submit necessary EMD, E-Tender fees, if any and Transaction fee

separately for the e-tender. Transaction fees if any are non-refundable.

b) The process involves Electronic Bidding for submission of Techno Commercial Bid as

well as Price Bid.

The bidders who have submitted the above fees can only submit their Techno Commercial
Bids and Price Bid through internet in MSTC website www.mstcecommerce.com/eprocn/

— e-procurement — New Common Portal — Bid Floor Manager— live event —Selection of the
live event— Transaction fee->Common terms->Attach Documents->Price Bid.

Please Note: The vendor after successful remittance of the transaction fees and EMD details,
will get the attach documents and common terms tab enabled in their login. Post successful
completion of this step, the vendors will be allowed to save the lot specific terms and submit
their price bid against the lot through the portal or download and upload the excel file for
submitting price bids, as the case may be. In case the attach documents and/or saving
common terms step is unsuccessful, the tabs for saving lot specific terms and submitting price
bid would be disabled. The status of whether the same is successful/pending would be
displayed in the bid status button.

c) First the vendor needs to fill up the Commercial specification if any and save it. Then
the vendor should fill up the Techno-commercial bid. After filing the Techno-
Commercial Bid, bidder should click 'save’ for recording their Techno-Commercial bid.
Once the same is done, the Price Bid link becomes active and the same has to filled

up and then bidder should click on “save” to record their price bid. Then once both the

12
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Techno-Commercial bid & price bid has been saved, the bidder can click on the “Final
Submission” button to register their bid

NOTE: - After clicking the final submission “Delete bid” option would be shown. If the vendor

wants to delete the bid after final submission and re submit the bid, then he/she should click

delete bid and resubmit the same and again click final submission.

d)

9)

h)

)

K)

In all cases, bidder should use their own ID and Password along with Digital Signature

at the time of submission of their bid.

During the entire e-tender process, the bidders will remain completely anonymous to

one another and also to everybody else.

The e-tender floor shall remain open from the pre-announced date & time and for as

much duration as mentioned above.

All electronic bids submitted during the e-tender process shall be legally binding on the
bidder. Any bid will be considered as the valid bid offered by that bidder and acceptance
of the same by the Buyer will form a binding contract between Buyer and the Bidder for
execution of supply/work. Such successful tenderer shall be called hereafter
SUPPLIER/ICONTRACTOR.

It is mandatory that all the bids are submitted with class Ill signing and encryption type

of digital signature certificate otherwise the same will not be accepted by the system.

Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender

in full or part as the case may be without assigning any reason thereof.

No deviation of the terms and conditions of the e-Tender document is acceptable.
Submission of bid in the e-tender floor by any bidder confirms his acceptance of terms

& conditions for the e-Tender.

Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be quoted should be

in Indian Rupee as per UOM indicated in the e-tender floor/tender document.

No deviation of the terms and conditions of the tender document is acceptable after

opening of Part | of the tender. Submission of bid in the e-tender floor by any vendor

confirms his acceptance of terms & conditions for the tender. Any order resulting from this
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tender shall be governed by the terms and conditions mentioned therein. The tender inviting
authority has the right to cancel this e-tender or extend the due date of receipt of bid(s) without
assigning any reasons thereof.

Vendors are requested to read the vendor guide and see the video in the page

www.mstcecommerce.com/eprocn to familiarize them with the system before bidding.

Vendors are requested to quote rates without GST on ‘Works Contract’ and the total cost

including GST shall be calculated by the system. No Change in quoted rates will be accepted.

Important Note

In the price bid due to number of words limitation, complete description could not be
accommodated, and description given thereof is brief. Before quoting rates, all the contractors
must read the complete details of each item given in the schedule of quantities and other
specifications/terms and conditions given in this tender document. For execution and rate
purpose, the details given in schedule of quantities in this tender document will be

implemented.

14
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SECTION =i

General Instructions regarding Technical and Price bids (To
be read in relevance to e-Tendering process only)

1.1. PART-I(Technical bid)
Reserve Bank of India, Thiruvananthapuram invites e-Tenders in two parts from

Companies/Firms/Agencies for providing day-to-day Operations and Comprehensive
Maintenance of 56 KLD Compact Sewage Treatment Plant installed at Reserve Bank of India Staff
Quarters, Thamalam, Thiruvananthapuram-695 012 at an estimated cost of ¥9,50,000/- per annum
inclusive of GST.

1.2. Eligibility criteria for participating in the tender.
Company/Firm/Agency who fulfill the following pre-qualification criteria are eligible to apply.

Sl Criteria Requirement

No

1 | Duration of past Should have minimum 5 years of experience of executing similar
experience works such as day to day operations and comprehensive

maintenance of sewage treatment plants, ending last day of the
month previous to the one in which applications are invited.
Applicant should furnish their client list showing the details of work
carried out by them during the last 5 years. The list shall include
details such as name of the client, value of work executed, date of
start and finish of work, etc. The applicant should submit
documentary evidence in support of minimum experience of 5

years.
2 | Minimum value of | Experience of having successfully completed similar works* during
each completed the last 5 years ending last day of the month previous to the one in

work (qualifying) which applications are invited should be either of the following:
Three similar works* each costing not less than the amount equal
to 40% (i.e., ¥3,80,000/- per annum) of the estimated cost or Two
similar works* individually costing not less than the amount equal
to 50% (i.e. ¥4,75,000/- per annum) of the estimated cost or One
similar work* costing not less than the amount equal to 80% (i.e.
%7,60,000/- per annum) of the estimated cost.

3 | Yearly turnover Should have annual turnover of amount equal to the estimated cost
(%9,50,000/-) during each of the last 3 financial years i.e., up to
March 31, 2025. (Audited balance sheet duly certified by a Charted
Accountant or turn over certificate from a CA along with copies of
ITRs shall be submitted)
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4 | Solvency Should furnish solvency certificate issued by the applicant’s

Certificate banker, specifically for the purpose of the work for a minimum
amount equal to the estimated cost (%9,50,000/-)

5. | Service Full-fledged service setup should be available for the specified job

Set up at Kerala/ at nearby city/place, wherefrom required quality services

can be regularly provided.

* Similar works means operation and maintenance of sewage treatment plants.

The contractors fulfilling the prescribed criteria should invariably furnish, the following information
in writing and submit relevant documents to satisfy the Bank about their eligibility for participating
in the tendering process along with the tender form.

Please refer to Para 1.4 of Section II.

1.3. Details of the company/firm/agency

a)

b)

d)

The full particulars of the Company/Firm/Agency, in detail, are required to be submitted.
In case of a company, the certificate of registration, Memorandum and Articles of
Association of the company and other relevant documents and particulars of all the
directors and responsible officials are required to be submitted. In case of a partnership
firm, the partnership deed, power of attorney, if any and particulars of all the partners
constituting the firm; and in case of an Agency or Proprietorship, the particulars of the
individual/individuals involved therein along with the name(s) and address(es)’ etc. are
required to be submitted.

Details of work experience as per the requirements in the pre-qualification criteria
supported by work orders, documents, and certificates shall be submitted. The details
along with documentary evidence of previous experience, if any, of carrying out works for
the Reserve Bank of India at any other centre should also be given.

Income Tax Assessment orders along with latest final order and credit worthiness
certificate from the bankers with a copy of the specified accounts of the business of the
Contractor for a period of last three financial years duly certified by a Chartered
Accountant should be enclosed in proof of credit worthiness and turnover for the last three
years.

Written information about the names and addresses of the bankers with full details like
names, present contact postal addresses, e-mail IDs, telephone (landline of executives
and mobile Nos., etc. of the contact executives) i.e. the persons who can be contacted at
the office of their bankers by the Bank, in case it is so needed, should be furnished.

1.4. Documents to be uploaded

(i) Scanned copy of Original Documents to be uploaded online through ‘mstcecommerce’ portal
in PDE format while submission of e-Tender (Each file size should not exceed 5 MB):
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9)

h)

)

Audited or CA certified statement of accounts for the last 3 accountingyears.

Income Tax Return filed with the Income Tax Department for the last three financial
years.

Applicable tax registration certificate, viz., PAN, GST, etc.
Registration Certificate of the company/firm/agency issued by the relevant authority.
E.P.F. Registration Certificate and E.S.I. Registration Certificate.

Solvency Certificate issued by the tenderer’s bankers specifically for this work for an
amount equivalent to the estimated cost, for indicating financial soundness of the
tenderer.

Copy of license issued by the Regional Labour Commissioner (Central), Office of the
Regional Labour Commissioner (Central), Ministry of Labour and Employment,
Government of India.

MSME registration Certificate for MSME firm.

The client-wise names of work(s), year(s) of works execution of work (s), awarded
and actual cost(s) of executed work(s), names and full contact details of the officers/
authorities/ departments under whom the work(s) was/were executed should be
furnished. Client Report has to be submitted in prescribed format (Annex A.pdf).

All documents related to work experience supported by Work Orders, completion
certificates and other details. (Refer 1.3 (b) above)

k) Power of Attorney/Authorisation with the seal of the company/firm/agency in the

1)

name of the persons signing the tender documents.

Any other technical information the tenderer wishes to furnish.

m) Bank Account details of the company/firm/agency in the prescribed format (Annex

n)

0)

p)

B)
EMD payment details through NEFT (Annex C)

The tenderer shall have to submit an Undertaking declaring that they have not been
convicted in any Court of Law or suspended / blacklisted by any organization on any
ground. The tenderer shall also provide details of any civil suit pending in any of the
works executed in this regard.

Concealment of facts/ information and subsequent detections thereof of the same/
submission of incorrect information/ forged documents may lead to annulment of the
contract / rejection of the bid forthwith.

1.5. Applicants intending to apply will have to satisfy the Bank by furnishing documentary
evidence in support of their possessing required eligibility and in the event of their failure to do
so, the Bank reserves the right to reject their candidature.

1.6. Intending tenderer has to deposit EMD (2% of the estimated cost) of ¥19,000/- (Rupees
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Nineteen Thousand only) in the form of EMD which shall be deposited through NEFT in favour
of ESTATEIFMS<space>Your company/agency/firm name in the A/c No.: 8614038 & IFSC.:
RBISOTHPAO1 on or before the date given in NIT.

1.7. The tenders not accompanied by the Earnest Money Deposit as prescribed in the tender,
shall be treated as non-bonafide tender and shall not be considered for acceptance under any
circumstances. The firms registered as Micro and Small Enterprises (MSEs) having Udyam
Registration Number (Udyog Aadhar Memorandum Number), are exempted from the
requirement of submission of Earnest Money Deposit subject to submission of Udyam
Certificate mentioning the Udyam Registration Number.

1.8. Under any circumstances, interest will not be paid on EMD.

1.9. EMD shall be forfeited if the bidder withdraws his bid during the period of tender validity or
fails to execute the contract or award of work.

1.10. The EMD of the successful bidder shall be kept Security Deposit till the currency of the
contract, the Bank shall not pay any interest. EMD of the unsuccessful bidders will be returned
of the award of the contract without any interest. EMD shall be forfeited if the bidder withdraws
his bid during the validity of tender.

1.11. The successful bidder will be required to execute an agreement incorporating all the terms
and conditions of the contract within a period of two weeks from the date of issue of Letter of
Award or the date of commencement of work, whichever is earlier. If the successful bidder fails
to sign the formal agreement within the stipulated period or fails to commence the work on the
due date, the letter awarding the work shall be treated as cancelled and the EMD deposited
shall be forfeited. Further, the Bank reserves the right to debar such persons / agencies /
companies from participating in any tenders or undertaking any work in the Bank for a period
of three years. However, before doing so, the Bank may give such bidders a seven days’ notice
to show cause (SCN) and consider any reply submitted to the SCN before finally deciding on
debarring the person / agency / company. The decision of General Manager (Officer-in-Charge)
(Kerala and Lakshadweep) shall be final in this regard.

1.12. The bidder shall submit all relevant documents, reports and other particulars which are to
be submitted along with the tender within the due date of submission of tender. However, the
Bank reserves the right to ask for clarifications, certificates, reports or any other relevant
information from any or all bidders, which shall form part of the eligibility criteria, even after the
due date of submission of tender. The bidder shall submit the same within the timeframe
specified by the Bank without which the Bank will be constrained to consider the bidder as
ineligible.

1.13. Before submitting the tender, the bidder may go through the general terms and conditions,
scope of work and all other instructions on which the work will be awarded by the Bank and
required to be executed by the successful bidder. The bidders may satisfy themselves as to the
specified eligibility and other criteria. It may also be noted that the general terms and conditions
are indicative in nature and the same shall not restrain the Bank from imposing or requiring the
tenderer to agree upon such further or other terms and conditions, or to alter, modify or omit
those terms and conditions, as are considered necessary for the due and proper execution of
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the work being awarded under this tender.
2. PART- Il (Price Bid)

Part - 1l of the tender will contain no conditions but only the Price Bid of the tenderer and shall
be opened online after due fulfilment of condition as per Part-1 tender. Change of terms and
conditions and technical deviations, if any, found in Part Il of the tender will not be taken into
account and will be treated as null and void.

|. FIXED COMPONENT:

A) Minimum wages of Plant Operator deployed for day-to-day Operation and Maintenance of
Sewage Treatment Plant (including the holidays) (includes minimum wages + variable DA), EPF
@13%, ESI and minimum bonus at 8.33%) as per the eligibility criteria fixed by GOI.

II. VARIABLE COMPONENT:

a) Additional wages, if any the contractor intends to pay to the Highly Skilled Technician to be
deployed for day to-day operations over and above the Minimum Wages, etc. as applicable,
providing required types and quantities of cleaning materials, tools, consumables, safety
accessories, personal hygiene materials, personal protective equipment’s (PPEs) / accessories
etc., obtaining and submitting Workmen Compensation Policy, all risk policy including third party
liability, uniform, overhead charges, incidental charges, etc.

b) Cost of spare parts and consumables: Cost of spares and consumables means cost towards
supply of spare parts, if any repairs to be taken up, supply of basic consumables required in the
operation such as, chemicals, chlorine, alum, jaggery, waste, calico cloth, grease, petroleum jelly,
insulation tape etc., machinery, tools, cost towards lifting of debris, & all other incidental costs etc.
All these spares and consumables must be put to use only after obtaining written approval from
the Bank’s authorized officials. Usage of any of these consumables from older sites of the bidders
is strictly prohibited and if the successful bidders are found to be doing so at a later stage, the
Bank may forfeit the Security deposit, take penal action and/or terminate the contract by giving a
notice of 07 days.

c) Testing of treated water quality from NABL/ PCB approved laboratory, to ensure that treated
water is as per standard parameter of relevant IS Code/guidelines on a quarterly basis.

2.1. The quote offered by the Contractor in the Price bid shall be firm and final and the Bank will
not entertain the Contractor’s claim for revision of rates during the currency of contract except
when changes in two components of minimum rates of wages only viz. the Basic rates and
Variable Dearness Allowance (VDA), as announced by the Government of India under the
Minimum Wages Act. The amount of such hike in monthly contract amount, in proportion to the
monthly duties, will be restricted only to the increase in Basic rates and Variable Dearness
Allowance (VDA) and any other components which form part of wages or allowance which are
statutory in nature viz. EPF, ESI, Bonus etc. which are dependent on the Basic rates and/or
Variable Dearness Allowance (VDA) will not be considered by the Bank for the revision in monthly
contract amount. The Contractor shall keep in mind the possible escalation of these statutory
components other than Basic rates plus VDA and offer their best rates in such a way as to
accommodate these incremental costs under the Price Bid. The decision of the Bank in the matter
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will be final.

2.2. All statutory deductions, as applicable shall be made from the bills submitted by the
company/agency/firm. The Price Bid shall, therefore, be allinclusive. Statutory deductions viz.
EPF, ESI etc. included in the fixed component will be paid only on production of documentary
evidence.

2.3. The tenders of bidders who resort to irrational underquoting, whether intentionally or
erroneously, of any components of price bid shall be liable for disqualification and such bidders
even though offering the lowest among the eligible quotes, will not be considered for the
selection as successful bidder among the eligible bidders. The Bank may seek their rate analysis
/ breakup and comments within a time frame specified by the Bank. However, the overall contract
amount, if found insufficient even to pay for the minimum wages for the employee category and
associated statutory components shall be summarily rejected and such bidders even though
offering the lowest among the eligible quotes will not be considered for the selection as
successful bidder among the eligible bidders. The decision of the Bank regarding such
disqualification are binding on the bidders and shall be final.

2.4. Price Bids shall be inclusive of the cost of the uniform, shoes, identity cards and protective
gear provided by the company/agency/firm to the personneldeployed.

2.5. Price Bid should contain only the price filled in Indian Rupees in figures and words and any
condition will make it liable for rejection.

2.6. The Price Bid shall be completed in all respects by an authorized representative of the
bidder.

3. Opening of Tender

As per the procedures laid down in Section — | hereto for opening of tender.

3.1. Validity of Tender: The Tender along with the prices shall remain valid initially for a period
of 90 days from the date of opening of Part-I, which may be further extended by mutual
agreement in writing by the Tenderer and the Bank and the Tenderer shall not cancel or
withdraw the tender during this period or change the quoted rates.

3.2. The tender documents which do not comply with the conditions prescribed in the tender
form will be summarily rejected.

3.3. Conditional bids will also be summarily rejected.

3.4. The Part-1l (Price Bid) of only those tenderers who qualify in the Technical Bid (Part-
1) will be opened on a subsequent date, for which the intimation would be given to the qualified
tenderers.

3.5. The Bank is not bound to accept the lowest tender and reserves the right to accept either
in full or in part any tender. The Bank also reserves the right to reject all the tenders without
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assigning any reason thereof.

Note: All the tenderers may please note that any amendments / corrigendum to the tender, if
issued in future, will be notified on the official website of RBI and MSTC e-commerce website
only, as given above, and will not be published in newspapers.
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SECTION =1l

Form of Tender

To, Place:
The General Manager

(Officer-in-Charge)

for Kerala and Lakshadweep Date:
Reserve Bank of

India Bakery

Junction

Thiruvananthapuram -695033

Sir/Madam,

We have carefully examined the specifications, scope of work and schedule of quantities
relating to the works specified in the memorandum hereinafter set out and having visited
and examined the site of the works specified in the said memorandum and having
acquired the requisite information relating thereto as affecting the tender. We hereby offer
to execute the works specified in the said memorandum within the time specified in the
said memorandum at the rates mentioned in Part Il of the tender and in accordance in all
respects with specifications and instructions in writing referred to in articles of agreement,
general instructions to the tenderers and special conditions, conditions hereinbefore
referred to, specifications, schedule of quantities and with such materials as are provided
for, by and in all other respects, in accordance with such conditions so far as they may be
applicable.

Memorandum

(a) | Description of | AMC for day-to-day Operations and Comprehensive Maintenance
of 56 KLD Compact Sewage Treatment Plant installed at Reserve

works
Bank of India Staff Quarters, Thamalam, Thiruvananthapuram-695
012.
Note: Kindly refer to Section VIII for the detailed scope of
work.
(b) | Estimated cost of | ¥9,50,000/- per annum (inclusive of all taxes)
work

(c) | Mode of payment | As per Clause 1.6 of Section Il (General Instructions
of EMD regarding Technical and Price bids)
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Aadhar Memorandum Number), are exempted from

Registration Number.

(d) | Earnest Money 19,000/- (Rupees Nineteen Thousand only) (2 % of the total
Deposit estimated cost of work). The firms registered as Micro and Small
Enterprises (MSEs) having Udyam Registration Number (Udyog

the

requirement of submission of Earnest Money Deposit subject to
submission of Udyam Certificate mentioning the Udyam

per the terms and conditions mentioned in the Articles
Agreement and based on satisfactory performance)

(e) | Validity of contract | One year (to be renewed for a maximum period of two years as

of

2. We undertake to deposit a sum of ¥19,000/- (Rupees Nineteen Thousand only) as
Earnest Money with the Reserve Bank of India by NEFT / Bank Guarantee by a scheduled
bank drawn in favour of the Reserve Bank of India, Thiruvananthapuram.

3. We also agree that our tender will remain valid for acceptance by the Bank for 90 days
from the date of opening of Part | of the tender and this period of validity can be extended
for such period as may be mutually agreed between the Bank and us inwriting.

4. | /| We also agree to not make any modification in its terms and conditions during the
validity period or any other extended period as agreed mutually. We also agree to keep
the EMD towards Security Deposit, valid for the entire period of validity of tender or to
keep security deposit with RBI for the entire validity of tender/ contract period.

5. Should this tender be accepted, I/we hereby agree to abide by and fulfil all the terms
and conditions of the Tender so far as they may be applicable and in default thereof, to
forfeit and pay to Reserve Bank of India such sums of money as are stipulated in the
conditions contained in the tender together with the written acceptance of the Contract.

6. I/We understand that Reserve Bank of India reserve the right to accept or reject the
lowest bid and any or all of the tender either in whole or in part without assigning any
reasonthereof. | / We have deposited a sum of ¥ 19,000/- as Earnest money with Reserve
Bank of India, which amount is not to bear any interest. Should we fail to execute the
contract when called upon to do so, we do hereby agree that the sum shall be forfeited
by Reserve Bank of India.

7. The tender is submitted in two parts. Part | contains all commercial terms and
conditions and technical particulars and Part Il contains only the price bid in the Bank’s
proforma.

The names of partners of our firm/ company are:

Name of the partner/ director of
the firm authorized to sign

Or/

23




Name of person having power of
Attorney to sign the Contract
(certified true copy of the Power
of Attorney should be attached)

Yours faithfully,

Signature of Contractor

Date:
Witnesses:
(1) (2
(Signature) (Signature)
Name: Name:
Address: Address:
Date: Date:
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SECTION IV

Articles of Agreement

Tg R FAGA A fAI®d _ | 2026 &1 YR Rord 8@, S URdH Rord da sifafam,
1934%6@6@@3@%%% foraepT Feffy wriier o | &, 3R Bdaw # 1o
HATY 8, GRT AP ABRT Temeed GHRT fierR)), YRdg Rord 8@, 361 Slawr,
BraeH-695033 (R MY g/ S& Hel WU & T U iR ([@@IHC/AReR!
W/ /To), Ul & e & Uraul & dgd RAUd @fE S 6) 3R o
Goligpd wrafed (O MY "sieder” Hgl ST €, GRT A oo & HIHH I S 301
fASRI% Hed gRT 39 HRR T Y% & & AU sifeiepd €, & ¥R Uel & s fwnfaa fama
T gl

This AGREEMENT is made at Thiruvananthapuram on this day of , 2026
between Reserve Bank of India, a statutory body established under the Reserve Bank of
India Act, 1934, having its Central Office at Mumbai, and one of its Offices at
Thiruvananthapuram, represented by its authorized officer General Manager (Officer-in-
Charge), Reserve Bank of India, Bakery Junction, Thiruvananthapuram-695033
(hereinafter called “the Employer”/ “he Bank” on the one part and
(proprietorship/partnership firm/Company/Agency), incorporated under the provisions of
the Companies Act (in case of a Company) and having its registered office at (hereinafter
called “the Contractor”) represented by Shri .................. who is authorized to enter this
agreement by its Board of Directors on the other part.

3R Tafh i &1 FRIET SHER W YR RoTd §F & WIh HIed, YHad, fava-aya-
695 012 T RIIUT 56 KLD Hifae Harks dlede Wi &I fea-ufafed &1 dareq sk goi

MRS IERWIG DHRAM] %l

AND WHEREAS the Employer has the intention of engaging the Contractor to provide AMC
for day-to-day Operation and Comprehensive Maintenance of 56 KLD Compact Sewage
Treatment Plant installed at Reserve Bank of India Staff Quarters, Thamalam,
Thiruvananthapuram-695 012.

3R gt SHER A I Xl b AR 1Y FHRA & foIe Tgafd sgad &t § o gt FAeufia ot
TS ¢ 3R fady wraff 3fR AR bt vt A Feffed 3t 7 & oiR a1 & Smorit wewfa I fpy g
gfkael/eH @ Wy w0 ¥ 3R fAfed ®0 T ggufd & R, 3R aifer I@R@E TRR
(@A) Pt WHTawdr ¥, o Tt &) a8 IMies €9 T "I Bl Sl §, 39 Bl Bl
B & e a1 auf Tl @R R fbar T B, W 39 AR & agd <F g (B g
TR PR R BT T D) |

AND WHEREAS the Contractor has agreed to execute upon and subject to the conditions

set forth in the Conditions set forth herein and to the Conditions set forth in the Special

Conditions and in Conditions of Contract and as amplified /curtailed by subsequent

additions/deletions mutually agreed upon, originally agreed both expressly and impliedly

and also naturally flowing out of the nature of Annual Maintenance Contract (AMC) (all of
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which are collectively hereinafter referred to as the said "Conditions") the works described
in the said scope of work at the AMC rate as shall become payable thereunder (hereunder
referred to as the said AMC contract amount).

A. 39 39 R fRgfafad aeadt sued &) sirdl 8

NOW IT IS HEREBY AGREED AS FOLLOWS:

1. T8 HIR 01 3, 2026 J T 1T 3R 31 AT, 2027 dFh AN I 3R g GIA1 gedi Pt
ot Tgafa & 3= ufa o, gF 3R vl & forw Sgrn S IhdT B, SR fb SHER gRI
GaoH® TaTd UgH &1 old 3R 9F I 39 +1d aftfd af & S8R Ugd JHTe el fba
a1l 39 YaY § o &1 fAufg sifad g

This agreement will come into effect from April 01, 2026 and will remain in force up to
March 31, 2027 and is annually extendable up to two more years, subject to mutual
consent of both parties, on satisfactory services being rendered by the Contractor and
unless it is terminated earlier as per the terms hereinafter contained. The decision of the
Bank in this regard will befinal.

2. I qIfeh I\ FHRR &1 AR & TR 7 57 fob I Ul aifties [@@Td R REHR
73 IR afis § 31T &1 O 8, ShER 3 Ul & i Iad wref & # aftfa o
T SR Feafed He|

In consideration of the said AMC contract amount to be paid in the manner set forth in
the said conditions/AMC Award Letter, the Contractor shall upon and subject to the said
conditions execute and complete the work described in the said scope of work.

3. 9% SahgR &I FMyiia Tl d FAfdy et oiRk i 3§ wfder & R &7 Yira= S|

The Bank shall pay the Contractor the said contract amount at the times and in the
manner specified in the said conditions.

4.9 Fd W &R (TDS) BT Heldl fad e TR 3 HR [IUFT SR Shuge faum & gwa-
TG IR SR} fohy T fe=mfd =il o SrfaR &, iR fondit o iffaw & aiqeid 81 arett
3 Felfadl & forg +ft, ik Teifta sifffm & fAfdy e ¥ T i & ik 3fia
THTUYA TRgd H= 1 FTHER] ShaR R T, 399 Ugd b o gR1 39 IR 3R o
Held B S ! 81| dF B 3R I HfIHd MABRY IU HeWeudh/AgTd Heved, Juf
fqumT, foeadaza 3|

The Bank shall deduct Tax at Source (TDS) at the appropriate rate as per extant
guidelines of the Income Tax department and GST department, provided from time to
time and such other deduction under any other statute and the onus of producing
appropriate certificate for non-deduction as provided in the relevant statute by way of
intimation within the time limit and before such tax and other such deduction is being
made by the Bank shall be on the Contractor. The Deputy General Manager/Assistant
General Manager, Estate Department, Thiruvananthapuram is the Authority authorized
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on behalf of the Bank.

5. AN [ERTIT HRR UG U7, PR IR Jg| e ad el HR BT SR fAafor
B

The AMC award letter, agreement and document mentioned herein shall form the basis
Contract.

6. PR DT TR0 HM d! 3R IR oR g fRfaer geaas & Afgd ord 8k
oRIRYTT TuT SIRT fovam T @is o TsioHRor (GUR) S0 IHId ST i 1 S 3R
T&if IR ST RI BT a1ftfep RE@TT PIR TAHIBRUT b SR, T IWRAT HIR AR
H 3T A gia ITHIKT Hed Jodbics H Jig P 3MYR W BTN, O fob §b g
Ruffa fear mr g1

The renewal of the contract shall be on the same terms and conditions. The terms and
conditions contained in the tender document and any clarifications (corrigenda) issued
shall be treated as part and parcel of this agreement and shall be binding on the parties.
During the annual renewal of the AMC, the maximum permissible increase in AMC
amount will be based on increase in Consumer Price Index as decided by the Bank.

7. IRR P! AAGAH &l T & forg ST Il 3R | IR 3 A0 & fore faar &
foraT ST vl §, S04 [ § SPhaR ! Jarefl &I YdeHe U 3R afe 36 1 ared]
g1 TAHRU & GRM, 91§ Hf gAaw a4 SHfAFEH 1948 & UIAUM & dgd G e
(% TIHR) GRT ARG IR Y I B, pefenixat ot ot & forg gfg < smah

The contract could be considered for further renewal for a maximum of two years on the
same terms and conditions, provided the Bank finds the services of the Contractor
satisfactory and if the Bank desires so. Also, during renewal, escalation/increase will be
given for deployment of workers whenever the notification issued by Chief
Commissioner (Central Government) under the provision of Minimum Wages Act 1948.

8.% cL°p) $Had) P YAl e | B BT URFY 3R IR B
3 & TR dl & THTA US=H & o1 Ui &1 718 AFd Wfdd iR 9reh a1 nfia
BT 3R U8 SheR GRI [d/3a13Y URdd B & 37efi AgH & STUR WR < 81| 30
forg T 2t forar SITQm oS3 8% & SHTISTRAT GRT 39 THIE & 98t akid & T
foraT T B foh ATy FaveH® U 4 UM $1 75 6, 4T deiadl & e |

The agreed charges of% (Rupees only) will be
inclusive of both manpower and materials used for efficient rendering of service as per
the scope of work and terms and conditions of the contract and shall be payable on
monthly basis subject to submission of bill/invoice by the Contractor. The payment
thereon will be made after the same is duly certified by the Bank’s officials to the effect
that the services have been provided satisfactorily, subject to statutory deductions.

%?wwﬁ@a%ﬁ?waﬁ@ﬁﬁ,ﬁﬁmmmw&m@r%%mﬁ?
|
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The above charges are firm and not subject to labour conditions, exchange variations
or any other condition whatsoever.

10. IR Yeob! B ST, T Yoo, fhaft 3 HR 3R Yew IT 37 IUSHR IMAS 8l
%,aé%a?ﬁwﬁmlﬁwﬁaﬁﬂ IRBR, 5T IRBR T fd! RITT WIfIHRo1 gRT @
TR

The above charges exclude GST, Insurance charges, any other tax and duty or other
levy, whether existing or levied in future by the Central Government or the State
Government or any local authority.

11. 3heR A oTUR W &1 & &7 iR TR B X! 3R ! & SR Ja ugH=
A & forg foraeR grm|

The Contractor shall be responsible for providing services on regular basis as per the
scope of work and terms and conditions of the contract.

12. YR RoTd §F HEf B ¢8R 3R UM &1 Y&4T BT 0 dd & HHanRal &

A1egd ¥ fodl &1 JHI0E, YA &A1 3R BRR Bt fafid o, Rufadl siR uraemi &

%vqurqqri,chlqrwﬁmna‘rr,qvlcfﬁgumm,mﬂﬁﬁw,wﬁwﬁeﬁvwm
|

The Reserve Bank of India will administer and arrange for supervision of works through
the Bank’s staff including certification of bills, making payments and implementation of
various terms, conditions and stipulations of the contract, execution of the work, quality
of work, quality of materials, progress and completion of the contract.

B. O®gR gRIUGH &I M arell Fard

SERVICES TO BE RENDERED BY THE CONTRACTOR

1. I9d < 3R TP 1Y YAV TR 3T HRIR BT 3T AT ST 3R 39 HIR § fAa
geff 1 Tafdd =0 J I al 3R YARIRT BT UTe BT TS 3R I Xl 3R THARRI &
SR 3T 3R ¥ HRR DI R HAT M

The said conditions and the correspondence attached hereto shall be read and
construed as forming part of this Agreement and the parties hereto shall respectively
abide by, submit themselves to the said conditions and the correspondence and perform
the agreements on their part respectively as per the said conditions and the
correspondence contained therein.

2 g Wfaer ue ffda dguf iy o Wfaer B, S siwe vin ¥ fagd o1l S & SR
&1 B P o 8, B Tfaer (T 1y &) faxfia sicht & =nfire forar man g1

This Contract is a fixed lump sum contract, to carry out the work according to the scope
of work detailed in Section VIII, at the rates contained in the Price Bid of the Tender
(Part II).

3 3heR T& HEAd Had SR SUd GGl iR HHart Ao & fFgea @
HHARG! D TH R SR I Gl &M B
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The Contractor shall provide a complete and updated list of the personnel deployed in
the Reserve Bank of India Staff Quarters, Thamalam.

4, PR UGH & 20 fel & HfidR, ShaR &I ST W T I Ugd, Tt Bl & 94, 39
3R Tt Ud § WefAd faaron, Ir § U YU PR &1 dwaR URd BT gR |

Within 20 days of award of contract, the Contractor has to furnish details of all its
personnel relating to name, age and permanent address, along with a passport size
photograph before engaging them for duty.

5, 3HAR Ig YT BT b URRIferd SR Terd safaadl &1 a1 fovar o, St ARG &4
T I Bl SR SN ot oft R a1 WhTH e SRl ¥ IR 7 B ol S BT Bl YU G
HRA DT &HAT B AT BR ADhdl &1 SPAR 18 T &I 31 T HH fovat 1 Al T 1 R
g1 |

The Contractor shall ensure that trained and competent persons are deployed, who are
physically fit and that they are not suffering from any chronic or contagious diseases that
may hamper their ability in carrying out the work efficiently. The contractor shall not
employee any person below the age of 18 yrs.

6. dheR gRI Fged @t sl a1 HFHAR] SheR & HHAMRA! & U H AF o 3R
YR Rord o T Afiipl/mraniRal & ey o et oft uepR 3} fomiert et wam

All the workers or employees deployed by the contractor shall be considered as the
employees of the Contractor and Reserve Bank of India shall not have any liability
whatsoever in nature in regard to such workers/employees.

7 3PeR 39 PR P ded 9P gRI 3axge Jdd ¢4 & fore A safdaal & adq,
YIS TaH AoIge! IR 3T BT IS & YA & e FoiHeR 3R SRRl ghm|

The contractor shall be responsible and liable for payment of salaries, statutory minimum

wages and other legal dues to the persons who are employed for the purpose of rendering
the services required by the Bank under the agreement.

8 SHER g YA B fob I9d gRI HAISTa SHaRA! dI dd+/dd= T Y T07T TR
%m%@ﬁﬁwmmmaﬁiéﬂq@mﬁmﬁmwﬁgjﬂmww%%
AT B & forg, g 7EIH Faierd &1 GHTor Uz 3R T Y 3R DL SHTa=gebarah
gl ¥t AR &1, S % EPFO, ESIC 311fE & oY STHT SRaTdell THI0N UG &A1 81T, 3%
3ffaRed, IPER B TEH T THI UF U™ HT fob faflrd o S ok dfaar it
(P iR e sifefem, 1970 & dgd it il &1 urae foam o X@1 81 dF &t
SHER A ad-/dd & YA & [davull &) Jadl & AT §& Wehe A HI SBR g
3R SHER T YH HIA & Al UraeTi & rure &1 GAYd & & g fedt o s
GXATAS 1 AT HRA BT IBR 1 ghT|

The contractor shall ensure timely payment of wages/salary to the workers persons
employed by him through cheque or by credit to bank account and a certificate to the
effect that the salaries/wages are being paid regularly shall be furnished to the Employer

29




every month along with documentary proof of such payment and of statutory fulfilments
i.e. deposit to EPFO, ESIC, etc wherever applicable. Further, the Contractor shall furnish
a certificate every month to the effect that all the obligations under the various Labour
Laws and the Contact Labour (Regulation and Abolition) Act, 1970, are complied with.
The Bank will have the right to ask for bank statements from the contractor to verify the
details of wages/salary paid by the Contractor and will also have the right to demand any
other documents which are required to ascertain compliance by the contractor to various
provisions of the Labour Laws.

9. SHER TE AT BT [ U HIR & d8d a9 gRIT ATTID Jarail dI T&H & & oy
D W T T 4T Hfdaal BT ST IRDAI GRT HI-IAT UTtd AT U=t o 91y g1, forges forg
4% GRI B8 ARG YT el ol S| dhaR ford! ot safaa a1 SFeR a1 3= ol
! gU fpddt oft die a1 THuH & fod Off kg § SieR 8 Sl 8% & &1 dRR R $HRA &
HRUI Bl qHhdT 5

The Contractor shall ensure that all persons employed for the purpose of rendering the
services required by the Bank under this agreement are insured with an IRDAI recognized
insurance company, for which no extra payment will be made by the Bank. The Contractor
shall be solely responsible for any injury or damage to any persons or animals or any
other things arising due to deployment in the Bank for executing the work contract.

10, 3PheR T8 YA & & Tuft Hrar, 5o & ueR & a1 59 TR & dgd 3o wrf
&1 T <o THY, deb 1 3D 31 Tolel gRT Fuiid Wwadl, ISR, JRef, 37 Fa8R
3R T SR & T B1 U B 3R deb TehHTs [uifaes g1 fos Jar bR SiR/an
TP HHART - & AFD! &1 U BT § 1 81| SHER 30 HHANRY! & 3w TAER
3R 3fTERUr & fore fordieR g1 SR afe d gRT faddt +ft Rieerad &1 At 8, df SoreR T
HHARG! DI dF & URIR H o1d ol BT

The Contractor shall ensure that all employees, while in the premises of the Bank or while
carrying out their obligations under this agreement, observe the standards of cleanliness,
decorum, safety, good behaviour and general discipline as laid down by the Bank or its
authorized agents and the Bank shall be the sole judge as to whether or not the Contractor
and/ or his employees have observed the same. The Contractor shall be responsible for
the good behaviour and conduct of his employees and in case of any complaints by the
Bank, the Contractor shall not employ such employees in the Bank’s premises.

11. ShaR Bl Gl HHARTT & B BT AfRATd IR fIRY FU J Gder S g aifs
U YA & d8d Ued 9dTd 8o B qarad ddreradl & AR I3 81 Jab |

The Contractor shall personally and exclusively supervise the work of all the employees
SO as to ensure that the services rendered under this agreement are carried out to the
best satisfaction of the Bank.

12 SHTR T§ YA ST 6 3HeR & FIE 2 pHar 9 ot wufer & Py v dimr s
1S 8 YA B T T8} Sb1, Tq db o &1 Jd WPHfa & WY 3R dPhaR Bt fordgrieat
DI RN HIA & [T T8 HTa=AD A 51 |

The Contractor shall ensure that no employees of the Contractor will enter or remain on
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the Bank’s premises beyond the specified time limits unless and absolutely necessary
and for fulfilling Contractor’s obligations and with the prior approval of the Bank.

13, 3PeR 9% T1 3TH URIR I1 5T B HRT a1 59 fobadft Iuesur a1 fbfe a1 & &t
fohft Ul 1 ShaR a1 IUD HHATRA! a1 Tolel o [l B, I, HH! T ATIRATG! B BRI
g1 ardl fopedt oft T & fog STRerd g

The Contractor shall be liable for any damage caused to the Bank or its premises or any
part thereof or to any fixtures or fittings thereof or any property of the Bank and therein by
any act, omission, default or negligence of the Contractor or his employees or agents.

14 3PHaR 3% P! fomdt Wt <8 & e garmasT &7 & o ITRar! 8 S 3HhaR gRT HRR
& I8 SYCT PR T T & Ieera o HRUT 8 TR T T 8

The Contractor shall indemnify the Bank for any penalty levied on the Bank due to breach
of regulations by the Contractor while performing the duties under the contract.

15 SHGR SAfaad, SIFaR! AT diell I g arel dict & oY, $iR d% @ JuRl & quff
TRETHS 3R Foac! JHAME & o SeR gnm, forgd s, @i, oS, MY onfe e €,
S TTe a1 39 aroRarg! a1 fedt o 39 Yt /HHaR! a1 GHl & BRI I §f Ihd
€, dTg 98 dIc 1 JHuT AIoRarg!, gUeH a1 fhdl 37 HRUT I g, Sl 39 HRR &I AN B
9 fopell +ff TRE 1 €11 9 URT I Ig A GU M a1 A b 389 ¢ Hol 1 g
aTet Big ot THUH, 918 I8 A SIS 81 T 3T, 3R TSP, TTierd, Feurdi, gal a1 Il &l
HEEINIEIER] wuﬁww%%w%wﬁuﬁﬁﬁﬁaﬁwmﬁ
BCIE RN INIE]

The contractor shall be responsible for injury to persons, animals or things, and for all
structural and decorative damage to Bank’s property including garden, lawns, trees,
plants etc. which may arise from the operation or its neglect or any of his worker/employee
or either, whether such injury or damage arises from carelessness, accident or any other
cause whatever, in any way connected with the carrying out of this Contract. This Clause
shall be held to include inter alia any damage to buildings, whether immediately adjacent
or otherwise, and any damage to roads, streets, footpaths, bridges or ways as well as all
damage caused to the buildings and works forming the subject of this Contract.

16 Tt SiR forddt oft Tl & oy & ot foreht Tt e a1 Jufty &1 gU JHH ¥ Sad gial §
ST SR Ieiiad § R foedt off grd & day o it fopaft +ft 11 ar o=y & dgd die a1
&fa & Ty o fosar am g1 iR fosddt ot gamast o effd & SR & Taie § S T &1d &
URUMHER=Y &1, ShaR s o &fdgfd & SR T off afagfd wxar g

The contractor shall indemnify and keep indemnified the Bank in respect of all and any
expenses arising from any such injury or damage to persons or property as aforesaid and
also in respect of any claim made in respect of injury or damage under any Acts of any
legislature or otherwise and also in respect of any award of compensation or damages
consequent upon such claim.

gméﬁmvumﬂnﬁaé%ﬁﬁaﬁ@a%@ammqﬁmaﬁwnﬁlﬁmm
|
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&) Tl Ida vel gRT Sita a1 Jufd &1 g a1d g1y/&fd &1 aoig ¥ Sad dig i arar ot

HT & e & SR g gl

%}gﬂf%ﬁ%% GRM SPeR gRI AT 4fie! &1 81 arelt g1f/aifd & Jey 7 I
ldrll

) ARLPF/ 9\ ST, ESI, fafamt ofe & Srare 7 811 & $RU Sdd is Hi graT|

The Contractor shall indemnify and keep indemnified the Reserve Bank of India against:

a) Any claim arising out of third-party loss/ damage to life or property caused
by/during execution of the work.

b) Any claim arising out of loss/ damage to the workmen engaged by the Contractor
during execution of the work.

c) Any claim due to non-compliance of applicable PF/ Labour laws, ESI,
regulations etc.

18 SpeR v} HH=IRA! a1 Toicl P Uga UF UeH ST Sl 8 & URIR o fawg &
V- [ N A . N

H 3R AT ST S Tt FHaR SR Toie o & TRIR & HTH FHRd T AR U8

U3 UgH |

The Contractor shall supply identity cards to all employees or agents who shall be doing

the subject job at the Bank’s premises and ensure that all the employees and agents bear
the identity card at all times while they are working in the Bank’s premises.

19 dPhaR TgHd & 3R T8 YA HRdl & foh a8 U gRI Fgad/afyd Tt fdadl o
g WY HUT fh T SHeR B HHIRI § 3R 3P UMY (aiedT T db & RIATh Bl Sral
eI BN, 3R 9% Sob HT FNITE B T 91 HIA SR/ foet 3= faem & dgd Tt o
DA AT UG B & T Toigd, 9= T fobdil 30 UDHR ol 3ol YT DR & g
fSrHeR T8t 8T 3R IPeR 3= HHARTT B Jefdd B/ aH/AaT 2dl P ded Uy
it gfaemsn o UM w1 & o I aRe I RorigR gl

The Contractor agrees and undertakes that they will make it clear to all persons
employed/engaged by them to perform the obligations under this agreement, that they
are employees of the Contractor and that they shall have no claim against the Employer
i.e. the Bank, and the Bank shall not be liable to pay wages, salary or any other type of
compensation to execute the contract or provide any other statutory benefits under the
Labour Law and/or any other legislation and the Contractor shall be solely responsible for
providing all such amenities to their employees admissible under the relevant
Law/Rules/Service conditions.

20, SHER UgHd ¢ [P I8 qaray TureR & ATHU1/SUSH BT ITANT ST, faRIY =0 J IGBC
GRT SIHITGT it +ff TS 11 F BT SHER §RT TN 1 T5 ITHU BT Jural 3HifSe ah
TR BT HAPR ¢

The Contractor agrees to utilize materials/brands which will be of the best quality
preferably, any of the brand approved by IGBC. Bank reserves the right to conduct quality
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audit checks of the materials used by the Contractor on a periodical basis.

21. SHER Y- HHARAT IR FrHll U1 quf fbT 70 i 1 FRéfM IR W& & forg sro-
W & HGRITE BT O d [0 ¢ §b GIRI g [ordT ST |

The Contractor shall make his own arrangements for security and protection of his
workers and materials and the completed work till the same are taken over by the Bank.

2 FHER Bl 3T IR & Sfavia A arsfl & fw afg Sig g, df hRd I59 WPR &
DI I HE THR & DI & dgd A A8 U B gl |

The Contractor shall obtain license, if any, required under the Kerala State Government
Law or Central Government Law as applicable in case of the services covered under this
contract.

23 SHER gRI T Gt HHaTREl & gAHIH 3R YR&T IUHRUY/ S[d 3117 TaH o e |

All staff deployed by the Contractor shall be provided uniform & safety gear/ footwear etc.

24, SHER ®I T8 YT A1 8111 fh dF & URIR T B HRA 1 FHART BT g °
URIfaa 8 a1 9 3O SYCT & TR §Fb P AR HIar! & e fomat off dfewy
/AT DI R o & GRET TP BT Jfod B Ao | 35 I HI uiRiferd fovar s =nfee
fo5 o fopelt oft g, erfay, fma o Tt s il & R & S 3 HaTford $R 3G 8, 31U+ Tdae,
% & SGHTAGT B gid Jferd B |

The Contractor should ensure that the workers deployed in the Bank’s premises are well
trained to ensure that they immediately report to the Bank’s Security Staff any suspicious
item/activity noticed by them inside the Bank’s Residential Colon while attending to their
duties. They should also be trained to immediately report to their supervisor, Banks
caretaker about any breakage, damage, leakage or otherwise observed in any of the
items/ areas being attended by them.

25 SHER DI UG A XTI dTeT [ §h & IRIR T YHu, IRTS U1, UTH/daTd aam=
T (g § SR I8 AT o531 81T o 5% & URIR § &0 - X HHAR] 39 (a8 &1
T B |

The Contractor should note that smoking, drinking alcohol, chewing pan/tobacco in the
Bank’s premises is strictly prohibited and ensure that the workers deployed in the Bank’s
premises abide by this rule strictly.

26, SHER dab &b URTR DT JR&M 3R JR&M J Taifdrd Tt ufshanatly AT o1 utes B

The Contractor shall abide by all procedures/norms related to safety and security of the
Bank's premises.

27. SHER B! dF URIR T a1 T+ HHARGS BT PRR DT FHICI/AHIG W gRd gel ol
BT 3R GATd &1 BT fob T T 9 1 IR & oot off UoR 1 Sahrae/amur/aw=
EHEAERT

The Contractor shall remove all workers deployed by them in the Bank’s premises
immediately on termination/expiry of the contract and ensure that such persons shall not
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create any disruption/ hindrance/ problem of any nature in the Bank’s premises.

28 SHER S P ARY W ¥ ot off afad o o1f T ger 3, 9 9o o1 7w & sy

g7 3T SGER HR- aTe AT ST § 3R U Sfak/faadl ! dab & SrAfd & fom b

T M T g1 AT S| Al DI Afad BRI B, TAd d9d1d, s & FGR0 B Sager

%ﬁmﬂww%,ﬁmﬁﬁmﬁ%mﬁ%wmﬁw
|

The contractor shall on the request of the Bank, immediately dismiss from the work, any
person employed thereon by it who may, in the opinion of the Bank, is incompetent or has
misconducted himself/herself and such person/s shall not be again employed on the
works, without the permission of the Bank. In case any person is found giving poor
workmanship, misbehavior, disobeying instruction of the Bank, etc., the agency will
replace such person(s) from the work as directed by the Bank

29, 3PER R ITP HHIR! gD UsyP (U US TH 3 db-ip! AUBR! /SHTAD!
/TR CGHTCThd! I Sb gRT 39 I & forw Fgad it oy oufdd & g v
3R g1 # | 3R ufER # feT-ufafes & & & folu sawgs e 399 U S|

The Contractor and his staff shall be under the general supervision and control of the
Technical Officer / Caretaker /Assistant Caretaker or any other personnel deputed for the
purpose by the Bank and shall obtain necessary instructions from them for the day-to-day
work in the premises.

30 dPHaR I8 YATEd 1 fob 3UF At d & ot off ufkeR o Tar v Ty ga=m guf
acf § 8f1 3PaR T8 GRAT B i 2ftrs ghen Ip adf ugn &) 3R &1 Wt wrl/®d
gl qid U ¥ geal o |

The contractor shall ensure that its workers are in complete uniform at all times while
rendering services at any of the Bank’s premises. The contractor shall ensure the workers
are wearing clean uniforms at all times and any worn out/ torn uniform should be replaced
with new one immediately.

31. S%HeR I8 YA BT b Rerd o Wi S1¢d, yay & § oa-1d I+t T ATt o
IRRG ¥ 45 fef & iR g Tama= Rare ogd &

The Contractor shall ensure that all staff deployed in the Reserve Bank of India Staff
Quarters, Thamalam shall submit the Police Verification Report within 45 days from the
date of deployment.

2 SHER B D, Ao, THaTe, AR, FATRIS 3R d& gRT Auid THargaR srd
for 7T 7 IFoReR MR I Rpie T1T &1 1T SR Fq T 777 &1 91T, U oF & e
JUTsY BT BRI

The contractor shall maintain registers and a proper record of the work done on dalily,
weekly, fortnightly, monthly, quarterly and at periodicity as prescribed by the Bank and
shall make it available to the Bank as and when demanded.

B3 dPhcR 1Y MUY yeeH fHuat a1 foodt Hefda sifefam o1 fooddt ot Seoa & fau ds
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YA & fog IRerdt gl

The contractor will be liable to pay penalty for any violation of solid waste management
rules or any relevant act.

34. 3% P gg 3SR 8T fob I8 foseft ot sufaa ar T gy ifira foeht oY aafaa & drenw
J A/ fodl & S RN 3R SHhaR & faal ied Tt e arswl, gxasl 3fe &
S BRI, 3R TG 39 Sid & HRUT AT [hAT 30 HRUT Y Big A1 SIS YA AT 3w
TN UT8 STl &, <1 S & foTE T8 BT BT dh 98 $9 BRR o YaY H ShaR dI ¢F fard!
ol YA a1 URA & Rold 9 & 3faiid ShaR GRT 3-F Iied / UG &1 off g1 ol
3 B / Harsfl A I R Pt agcil B

The Bank shall have the right to cause examination of the works / bills by any of the
persons or organization as appointed by it and the bills of the Contractor, including all
supporting vouchers, documents, etc., and if because of this examination or otherwise any
sum is found to have been overpaid or over certified, it shall be lawful for the Bank to
recover the sum from any payment due to the Contractor in connection with this Contract
or any other works / services being carried out / provided by the Contractor elsewhere
under the Reserve Bank of India.

35, Jig S} WIPpid & fovdt ot IHT & d1G, 9 foralt ot SRUaRy a1ffes Ta1 IR (ASC)
& Sfaria Y Tarsii & T a1 fordlt UM D1 Sa=adal 78] 79 8, df S &1 IRl $haR
! Frfard gaem ¢, for8 SRR & e 4 g foret ot v ar gfden & ey 1 fopeft oft g
BT YA AT TGS DT Pl GIdT o1 hTl|

If at any time after the acceptance of the tender, the Bank shall for any reasons
whatsoever, not require the whole or any part of the services specified under the scope of
the ‘Annual Service Contract’ (ASC), the Bank’s Engineer shall give notice in writing to the
Contractor, who shall have no claim to any payment of compensation or otherwise
whatsoever on account of any profit or advantage which they might have derived from the
execution of the Contract.

C. BIR B! U
TERMINATION OF AGREEMENT

1 IWid # fAfed a1dl & for1 gaiug, d& s guf fade T, 39 R I fordit HRUr aaTg
T 3R faret gaiast o1 YT fort o, Uep faifad ifes g1 e $-e) &1 1R It
g, Afe®) 9 & AR (VT SHER GRTUY W T&1 AT ST Tehdl 3R ol SHER IR SHBR!
BT, SPER 3 IR B db Bt Ay ¥ FAwrfed 1 & Awd IJ|ar § a1 39PR Hdl &
3R/A1 W) SHER 39 HIR Bi fpadt ot wrd 3R fRufa &1 Iecteq wvar g 3iyan 1) fpadt ot
BRI Y, SHER U IR & dgd 3T G BT UGRM A & 1T ST T 3 gl Sirar
8 3MR/AT ¥) PSR IT ISP Taud & WiiHcd/Arer! a1 ysde= H ois 1t uRad= d& ot
Jd farfad Wi & fo1 giar 8|

Without prejudice to what is contained hereinabove, the Bank shall, at its sole and
absolute discretion, be entitled to terminate this agreement by a written notice without
assigning any reason and without payment of any compensation thereof, if
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a) inthe opinion of the Bank (which shall not be called into question by the Contractor
and shall be binding on the Contractor), the Contractor fails or refuses to implement
this agreement to the Bank’s satisfaction and/ or

b) the Contractor commits a breach of any terms and conditions of this agreement
and /or

c) for any reason whatsoever, the Contractor becomes disentitled in law to perform
his obligations under this agreement and/or

d) there is any variation in the ownership/partnership or management of the
Contractor or his business without the prior approval in writing of the Bank to such
variation.

2 gfe fordlt 1t HRUT Y ST IRR B JHI Bl 8, A ShaR/ I 3% gRI fAgad aafad a1
3%/ P! Tolel B d I fhdl 1t UpR & ganmaw, &ifd a1 fedt o/ Tu & ois afr an
AR} BT a1 B BT YDR gl g

In the event of termination of this agreement for any reason whatsoever, the Contractor/
or persons employed by him or his/ her agents shall not be entitled for any sum or sums
whatsoever from the Bank by way of compensation, damages or otherwise.

3 U PR F Sfaried fardt ft 91a & S1acig, i PR DI DIs [l BT GIAH ol 0T STl
g, ST -Tgl AT S 8, a1 SRR & fbalt ot 90 &1 Iedied giaT 8, a1 dhaR gRI
AT T ST ST T STl 8, I el B dhaR &l T HeH &I faRkad Aifed
3 & T1C T TRR DI IE B BT YU 3R Taad MR gnm, fomT fdt sRur sam ik g8
SPHER IR FIHDR! T 3R HIR qRd UHTT I JATK g1 SIET i fob e & Fuffa v
1 off 81 W, 39 fufa # IheR &1 ot +f Gamasl/Jeam &1 g6 gl 8N 3R JR&f
STHT 1 M 15T Alers S|

Notwithstanding anything contained in this Contract, in the event of non-compliance,
disobedience, or breach of any terms of the contract or unsatisfactory or inefficient
working by the Contractor, the Employer shall have the absolute and independent
authority to revoke this contract after giving one month’s notice in writing to the Contractor
without assigning any reason and the same shall be binding on the Contractor and the
contract will come to an end with immediate effect on completion of the deadline as
stipulated in the notice, in which case the Contractor shall not be entitled for any
compensation/damages and the Security Deposit shall not berefunded.

4, TR & JATK 8H T1 PR B 3@ T 8 R, SHER DI 8 & URIR BT @Ielt HAT
BT 3R I o Bt Tt aeqail/Areh/Aufy &) Y 1 31 a9 R 1 81

On termination of the contract or on expiry of the contract, the Contractor shall vacate the
premises of the Bank and shall hand over or return all the articles /material/property
belonging to the Bank.

5 OdhcR B JHIE HR BT UBR:
i, gfe SPeR 3P oI Al TH B J U 3bT JHIW B bl (01T AdT 8, dl SheR Bl
& ¥ HY 90 el Bt gd a1 <1 gt SR 90 a1 & fore & & fReRar gRfda et
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Bl
ii. fg SHER 90 & o1 gd a1 3R 90 &A1 & fore s &t YAfda FRarar & fomm s
D) YA HRT 8, A TSR db TR (diaitoh,/qRe ST AF)/STed &1 STE |
The contractor’s right to terminate:

I If the contractor decides to terminate the contract before the end of the contract
period, the contractor has to give an advance intimation of at least 90 days and ensure
continuity of work for 90 days.

ii. If the contractor terminates the Agreement without prior notice of 90 days and without
assured continuation of work for 90 days, then the Security Deposit shall be

invoked/forfeited.

D. W St

STAMP DUTY

SHAR Y PIR & Jd Ufd W W9 ST BT YTaH &, o/ & ufaal & fAwrfea foan
SITE, 3R S T HIR b1 A 3R SHER YT BIR bl A |

The Contractor shall bear the stamp duty on the original of this agreement, which shall be
executed in duplicate, and the Bank shall retain the original and the Contractor shall retain
the duplicate.

E. 3haR I8 AT & o a8 omH gR1 i Seaial & 99g-99d W UG
BT gRI TR AaH da= &1 YITae S|

The Contractor shall ensure payment of minimum wages, as prescribed by the relevant
law from time to time, to the workmen employed by him.

F. SR 8% &I gt g1t ofR aral, efadt a1 gamas & Raar &mgfd S iR 39
&Rl e, Sl fas 9= ifAfgm, 1936, AdH da ifAfaw, 1948, Sh1 4ffw (g
IHaA) AT, 1970 I159 ey T ] bt 317 4ffep b1, fafad & foa ft uraer
%W%Ws‘ngﬂwuﬁaﬁﬁém% a‘rm&mmﬂwm|

The Contractor shall indemnify and keep indemnified the Bank against all losses and
claims, damages or compensation for breach of any provisions of the Payment of Wages
Act, 1936, Minimum Wages Act, 1948, Contract Labour (Regulation and Abolition) Act,
1970 or any other labour law/ statute in force in this regard. The Contractor shall be solely
responsible for liabilities, if any, in this regard.

G. T TR & Hs W DI SHaR gRI AMYAH UG ST SR T aRE T THT SITE|
The several parts of this contract shall be carefully read and fully understood by the
Contractor.

H. TR- YHdIHI0 TGS

Disclosure Norms

SHER U T UL ©U I d&b & el giel/voner/3udm ol ofe @1 foedt off
ST, Tt 3R f3aRur &1 G Tt B, S SPhaR T I¥b HHANTT & Uy 39
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T & Fay H e i@l & e & SR o Wb« 7, fhelt R uer & 91y iR
BHR U Fxd MU H T, Igi dh fob 39 HRR bl JHILI/FHIWT & &G Hi| ShaR
TR & faaR0r &t Felt 3R Mg aran g, Riarg 3 diar & o 38 [T & a1 arg B!
&1 UTAH B & [TT AP §| SHGR (ol AR AT db-1db! U T 3T BT o bt
1t faaR0T &1 forT o &1 g4 e Teafa & Th1RId 8] B, 7 81 UHIRId B &1 SrAfd
3| 3heR fheh ot T Mot THeRT & fheft 1f IR- Tohciaxtr & URIMRGEY §& &
g3 fordit oft &1 & o7 o &1 Uamac T | SURIG 1 UTa - 34 I Jfdal BT Searad
AT W 3R §& 1 &ifd & 18 g1a1 H SR B U BT UGRT A4 BT HABR BT,
T o S = S|

The Contractor shall not disclose directly or indirectly any information, materials and
details of the Bank's infrastructure/systems/equipment etc., which may come to the
possession or knowledge of the Contractor or his/her employees during the course of
discharging the contractual obligations in connection with this agreement, to any third
party and shall at all times hold the same in strictest confidence, even after the
expiry/termination of this contract. The Contractor shall treat the details of the contract as
private and confidential, except to the extent necessary to carry out the obligations under
it or to comply with applicable laws. The Contractor shall not publish, permit to be
published, or disclose any particulars of the works in any trade or technical paper or
elsewhere without the previous written consent of the Bank. The Contractor shall
indemnify the Bank for any loss suffered by the Bank as a result of any such disclosure
of any confidential information. Failure to observe the above shall be treated as breach of
contract on the part of the Contractor and the Bank shall be entitled to claim damages
and pursue legal remedies, as deemed appropriate.

. SPER 3T HHARA b Jay A I+ ST HRarsar BT difs 39 JHSND & dgd Mu-1g
BRI} & IR-THCIHRU & SN T3 IRE ¥ I 8 | TR-USHCIHRUT 3R M=l & day §
JPeR P ST 5T JHSII P! JHIW IT JHT & PRI B! URaTg BT foqr Skt 87|

The Contractor shall take all appropriate actions with respect to his employees to ensure
that the obligations of non-disclosure of confidential information under this agreement are
fully satisfied. The Contractor's obligations with respect to non-disclosure

and confidentiality will survive the expiry or termination of this agreement for whatever
reason.

J. ¥ B 39 gH B TGl 3R ! b o1, rf 1 fIRwrait 3R Upfa ) I=ifud A
&1 B g, frddl Hf T R B 3afY & SRE S & foddt +ft sgen ol / v &
U DI SISHR T BIGHY, SHER DI 39 YHTT H TH T SIRI RSP |

The Bank reserves the right, without prejudice to the terms and conditions of this
agreement, to alter the specifications and nature of the work by adding to or omitting any
item of work or portions of the work/s being carried out at any time during the currency of
contract, by issuing a letter to this effect to the Contractor.

K. 3Y PR P ded 9b gRT IH YTaH Had fasa-aqed H fhu S| 39 99 ¥ Saa
7 forelt oft ke 9 9 uft faare favaadRe & Iad AF ST 3R Fad faeddqRe &t
3fETad! & U g FUTRd HRA BT ISR g
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All payments by the Bank under this contract shall be made only at Thiruvananthapuram.
All disputes arising out of or in any way connected with this Agreement shall be deemed
to have arisen at Thiruvananthapuram and only Courts in Thiruvananthapuram shall have
the jurisdiction to determine the same.

L. SR IR AR & ey & ford Feila wdf & AR 9T 8k d¥i ¥ Y faea
ST &, ShER, 3 Rl & THR, 390 [AHGRI 3R ATl &1 g ¥ a=1iY T S HI
R BT

In consideration of the said contract amount to be paid at the times and in the manner set
forth in the said conditions, the Contractor shall, upon and subject to the said conditions

execute and complete the work shown upon the said specifications and the schedule of
guantities.

M. S SHaR P 3ad HIR I T TH HIg 37 MY ForaesT YTaH Iad Ul # (HiGy 1
3R T I T ST, &7 YT B

The Bank shall pay the Contractor the said contract amount or such other sum as shall
become payable at the times and in the manner specified in the said conditions.

N. Iad Ul B T HIR BT T THAT ST SR STqH A Y&t I 2l o7 Ureid b,
3T- 3T 3R BT JHSIAT BT 3R 3 2l H Ffgd dH He |

The said conditions thereto shall be read and construed as forming part of this agreement
and the parties hereto shall respectively abide by, submit themselves to the said
conditions and perform the agreements on their part respectively in the said conditions
contained.

O. T & 39 PR BT IR AFT ST 3R 3HaER 59 UHR TgHd gidl ¢ [ 8 AIaie
HT TSR SR §1F & 916 01 AU, 2026 T P/ HIR URY SN iR Fuffa safy &
R & R ST

Time shall be considered as the essence of this contract and the Contractor hereby
agrees to commence the work/contract from April 01, 2026, after issue of a formal work

order as provided for in the said conditions and to complete the work within the stipulated
period.

P. 3%eR §o b URTR H a1 30 HHATRG! B! T GIF 3R 3T et U™ B

The Contractor shall provide a complete and updated list of his employees who are
deployed within the Bank’s premises.

Q. faciu aicht & ShaR gRI faan M1 IsxuT fRR 3R 3ifcd 8T 3R d& SHER & T
gfg & fhdl g1 WR faaR 81 ST 99 dob fob FAaq goigyt AT & dgd YRd IRDR
GRT $Had YAdH Holgd! & &l gedh! B URad 7 81, 37id YR &% 3R uRad-1g Ags H=
@S | HIRI® HIR A H SF YHR DI gl B AET, ATRID BHacdl & 3UId H, Had YR
& 3R uRad-ia Tgms U @1€1Y) & gfg o Hfirg gnft 3iR 3 et s g ot a1 &
1 T iR 8, o U1 Upfa & & S b SUiuws, Suwans, S onfe, S ot =t 3iR/am
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aRad=ig 7Ems Ha @) R R € & 6 R miiie wRR i § Wit % forg et
AT ST | $HER &I A &1 & aTdT VDA 3R S duTHd geh! & JTfad gfa &1 a1a
& T T AT SR 30! JaTH &Y 39 o8 ¥ o1 a1fet % I g shities amrd foxfta
Sl & i IR Bl 9 | 39 ITHd | 3 & Fufg sifam grm|
The quote offered by the Contractor in the price bid shall be firm and final and the Bank
will not entertain the Contractor’s claim for any revision of rates during the currency of
contract except when changes in two components of minimum rates of wages only viz.
the Basic rates and Variable Dearness Allowance (VDA), as announced by the
Government of India under the Minimum Wages Act. The amount of such hike in monthly
contract amount, in proportion to the monthly duties, will be restricted only to the increase
in Basic rates and Variable Dearness Allowance (VDA) and any other components which
form part of wages or allowance which are statutory in nature viz. EPF, ESI, Bonus etc.
which are dependent on the Basic rates and/or Variable Dearness Allowance (VDA) will
not be considered by the Bank for revision in the monthly contract amount. The Contractor
shall keep in mind the possible escalation of these statutory components other than the
Basic rates plus VDA and offer their best rates in such a way as to accommodate these
incremental costs under the price bid. The decision of the Bank in the matter will be final.

R. AT &1 PR IR dffie Iadfisd

SEXUAL HARASSMENT OF WOMEN AT WORKPLACE:

SHaR "Rl & HRRA R I Idte (Farur, ufdey SR fAaro sifdfem, 2013" &
gyl & gul Sued & fau g @ve ¥ SR g ol §% & uRR # sR
HHARY/HHATNG] P RIS T Idts B Bls RIbrad gldl 8, df FRIGRId dheR gRITfed
3R Rierad wfifa & THe SRR &I S 3R dheR 3ad FTH & ded Rierd &
ey & IfId HRATS AT I ShaR & e off fifed HHar! gRT d& & fhelt Hear
& faamw aF Idfisd &1 oI5 ot Rrerd 9o grR1 1fea &g Rrermad afafa grr ugu ot
STEEt | IS e & SheR & HHATRA! BT A HT ATTIS ¢, af SPhaR (o ft Misew
HaH1Tol b T FoFHER BT, IETERUT & AT, Al SHaR & HHART gRI A {91 FHIford gielt
g, 1 9% & HHAR] DI Pl Al G &1l BRI | SHER O HHATRI BT SRR TR IH
IS P AU 3R F&ferd gei & IR H Rfera w3 & forg forder gl

The Contractor shall be solely responsible for full compliance with the provisions of “the
Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act,
2013”. In case of any complaint of sexual harassment against its employee/s within the
premises of the Bank, the complaint will be filed before the Internal Complaints Committee
constituted by the contractor and the Contractor shall ensure appropriate action under the
said Act in respect to the complaint. Any complaint of sexual harassment from any
aggrieved employee of the Contractor against any employee of the Bank shall be taken
cognizance of by the Regional Complaints Committee constituted by the Bank. The
Contractor shall be responsible for any monetary compensation that may need to be paid
in case the incident involves the employees of the Contractor, for instance any monetary
relief payable to the Bank's employee, if sexual violence by the employee of the
Contractor is proved. The Contractor shall be responsible for educating its employees

about prevention of sexual harassment at workplace and related issues.
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SHGR U HHATRA! B Teb TR 3R SR il UM BT Sl oo B gRER & a1 g |

The Contractor shall provide a complete and updated list of his employees who are
deployed within the Bank's premises.

S. 3 Td
Other Conditions:

d BT T PIR B Xl AR Ll & o7, fHft off 90 R Bt 34af & gRE S & et
1t g I B & UFT B! SIS T B & [, SHaR Pl 39 JaY H Th UF SR I, BRI
1 faRarelf 3R Ui &1 GNfIT Hx- &1 PR | |

The Bank reserves the right, without prejudice to the terms and conditions of this
agreement, to alter the specifications and nature of the work by adding to or omitting any
item of work or portions of the work/s being carried out at any time during the currency of
contract, by issuing a letter to this effect to the contractor.

1. T PR & dgd 9b gRT GH YdH Had faea-iaqzd # T S| 39 I9d I Sad a1
foreht 1t TR 9 o Tt faare fovaaqRy & I A SIET SR Fad fasa-qd # el
& N 378 (UTRd I3 BT SHABR ghT|

All payments by the Bank under this contract shall be made only at Thiruvananthapuram.
All disputes arising out of or in any way connected with this Agreement shall be deemed
to have arisen at Thiruvananthapuram and only Courts in Thiruvananthapuram shall have
the jurisdiction to determine the same.

2. 39 Tl & ded YUl B1d SbaRr gRI g Sem 3R 98 @ S B gd e oAl &
o Tweia & dgd fordit off urT a1 fexd a1 SuH Bfa & A 781 Qo a1 aw & iR
P18 TXITRUT SPhaR B HIR H1 Iuf 3R Fot FoiIeR & gad el BT a1 S| o T
& TR Fiopd gaeor § 71| g o uRkacH, e a1 gRadd 59 SRR &1 SH T8l BT,
Afp Ife db ST & e & R faa ot aaa & it 7 His uRkad= a1 e a1+
BT BT T U § A1 SUINT fhT S aTdt T &t YebR a1 T[ura<l | &is uikded
T 3ad THSAT 6, A1 3Y SDhaR HI 39D aR H fAiad 9 & Jford BT 81| SHaAR Dl
T e & TR NG HAl, ST a1 BIe-T ghT, dfchd bR bl ft TaR &
ffafvad & T8t o a1 fadt ™ # HIs gRad, S I1 BT T8l UM IT HIR, T,
fafrd=i a1 HRR Bt fomadt oft uraem @ forsht ot s 8 & fom d & gd o weafa
& 3R T sifafed, afkad=, S a1 Bis &1 geu it Al # S gr1 fRuiia fasar s,
?;ﬂﬁqﬁ%@a%ﬁ%mueﬁuﬁww&rﬁ@amwmﬁwﬁw

|

The entire work included under these terms shall be executed by the contractor and it
shall not directly entrust and engage or indirectly transfer assign or let under the
agreement or any part or share thereof or interest therein without the prior written consent
of the Bank and no undertaking shall relieve the contractor from the full and entire
responsibility of the contract or from active superintendence of the works during their
progress. No alteration, omission or variation shall vitiate this contract but in case the
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Bank thinks proper at any time during the progress of the works to make any alterations
in or additions to or omissions from the works or any alteration in the kind or quality of the
materials to be used therein, it shall give notice thereof in writing to the contractor. The
contractor shall alter, add to or omit from, as the case may be, in accordance with such
notice but the contractor shall not do any work extra to or make any alterations or additions
to or omissions from the works or any deviation from any of the provisions of the contract,
stipulation, specifications or contract without the previous consent in writing of the Bank
and the value of such extras, alterations, additions or omissions shall in all cases be
determined by the Bank, with the prior approval in writing of the Bank and the same shall
be added to or deducted from the contract amount, as the case may be, accordingly.

. SUATIRIG AT

. $HeR AT d& g, Hifa, f[asle, ARG Iusd, &7, sficier, gSard, AbIeg], TR geH],
@, 7 39 HEHIRG! o HRUT, T 3T, g, TRBR I1 T uef a1 fopdt o ardf & Az 9
TR ot +ft o e, St Y, 1ifde o Tt +ft or 08 ot Sifaerarss <l & weRia &
TUIfad Rl 8, & BRI o oY a1 Tt Afderas aiial & fade a1 TR-SRi-wIe & g
%ﬁﬁﬁ@m&ﬂaﬁm@ﬁﬁmwaﬁimﬁwww
|
. Ife 9% P T, FRI H A BT © (@) HURGH SR AT (@) [He SRR TR T H
& BRI T (7T) SHER B! WG4 B &b & AT 3 HRU F TSR HIfeId! 1 Jrdo-dhb
fYHINGT & WY HRIATE! AT YHeh! 1 fadig & SR AT (4) SHERI A1 8 gRIT fFgad a1
AT FRIRT & B A1 S8 & SR R A1 3R/ a1 Al ) sl & weffa =gt g ar
(&) ANRS M, YS! & R Fdioq a1 g8did a1 didled! & SR o ot Wt Ha=
IR BT THIAT Bl ¢, < S T gadTdl AT drarsic! & HTAd H HRR ST B I HRA
& fore wig 1 3o iR I faTdR o Tohd1 €, SdhaR Tt Siea! 81 9, S& Bl 3qb!
forRed @1 &, dife ddher R ot ¢ &I b & T 3= Tl &1 AR ITANT
W@v@gﬂn%mnaﬁa@%ﬁ%aﬁﬁg@%ﬁﬂﬁwmﬁﬁmwﬁ
3{TaRH M|
I Bls SYATRIT Fe1 B YT IURYT Bidil &, A SbaR U Rl ofik g farddt off
g & IR # §F & ¥d giad ST OF a 39T filad U § d& gRT R T8t
T T §, 09 0% SHER TR & dgd 30 GIi@l bl FURIHT 31 FeTal X, 3R 3
Ut Il & UeRF & fau I3t Tresl &1 AR S, 519 @ B YR e $f aolg
U A1 GH DA 6! ghTl|
YR geT & Wae™ s IR 1 arg g
. Of¢ PR, TP fdd A1 HH 1 HU §id §Y, BIs “feaTferdras &1 HRi” &l 5, a1 faarfer
fSd frar Srar § a1 fATfid Suet 811 & HRUI, I9& 9% ifard gamg= &1 smew faan
SITE 1 Wid U § AT St G | YA & g gHidt vRara aiid fasan S
3R fRarferams a1 qaeE & T8 Sl § aREHUS B SISIRG THIE RN, 39 T &1
& forT Feq ara Aife & 9rd fel & ik d &t 3o I & fore ge i o s ghm
ﬁﬁaﬁ'gﬂ?aﬁqﬂmﬁ@ﬁwﬂ%sﬁwﬁ%mﬁwaﬁmﬁs‘ra‘ra@sﬂ%%ﬁﬁ?&n%
gl g
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Force Majeure

1. The contractor or the Bank shall not be responsible for delays or non-performance of
any or all contractual obligations, caused by war, revolution, insurrection, lockdown, civil
commotion, riots, mobilizations, strikes, blockade, acts of God, Plague or other epidemics,
fire, flood, acts of government or public enemy or any other event beyond the control of
either party, which directly, materially and adversely affect the performance of any or all
such contractual obligations. Force majeure shall not include computer viruses and
computer related problems.

2. If in the opinion of the Bank, the works be delayed (a) by force majeure or (b) by reason
of any exceptionally inclement weather or (c) by reason of proceedings taken or
threatened by or dispute with adjoining or neighboring owners or public authorities arising
otherwise than through the contractor's own default or (d) by the works or delays of the
contractors or Tradesmen engaged or nominated by the Bank and not referred to in the
Schedule of Quantities and/or Specification or (e) by reason of civil commotion, local
combination of workmen or strike or lockout affecting any of the building traders the Bank
may make a fair and reasonable extension of time for completion of the Contract Works
in case of such strike or lockout, the contractor shall, as soon as may be, give written
notice thereof to Bank, but the contractor shall nevertheless constantly use his endeavor’s
to prevent delay and shall do all that may reasonably be required to the satisfaction of the
Bank to proceed with work. If a Force Majeure situation arises, the contractor shall
promptly notify the Bank in writing of such conditions and any change thereof. Unless
otherwise directed by the Bank in writing, the contractor shall continue to perform its
obligations under the contract as far as possible and shall seek all means for performance
of all other obligations, not prevented by the Force Majeure event. Force Majeure shall
also apply to the Bank.

3. If the contractor being an individual or a firm/ a company, commit any "Act of insolvency"”
or shall be adjudged an Insolvent or being Incorporated Company, shall have an order for
compulsory winding up made against it or pass an effective resolution for winding up
voluntarily or subject to the supervision of the Court and the Official Assignee of the
Liguidator in such acts of insolvency or winding up shall be unable, within seven days
after notice to him, requiring him to do so, to show to the reasonable satisfaction of the
Bank, that he is able to carry out and fulfill, the Contract and to give security therefore, if
so required by Bank.

gﬁtﬂ%é%qm (@ 98 afad, wH a1 fATfd Ut 8 &) fAwred SRt &3 &) 3naxasdar
|

OR if the contractor (whether an individual, firm or incorporated company) shall suffer
execution to be issued.

1 39 IR & A d SheR & Bt ot AR gR1 a1 It iR ¥ foru e forsdt oft Y
& $Pb g foar S

OR shall suffer any payment under this contract to be attached by or on behalf of any of
the creditors of the contractor.

1 4 & fafad Tgdfa & 91 S SR ST A0 a1 3U-Ug W S|
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OR shall assign or sublet this Contract without the consent in writing of the Bank first
obtained.

1 3 HRR T 39 ST ShaR PI <7 3R <7 81 aTd farat Ht YT &1 wiia a1 wiikd
T8 B

OR shall charge or encumber this Contract or any payment due or which may become
due to the contractor there under.

1 gf¢ dhaR

(i) TR B 1T e &

(if) DT SRY B T fathel g1 8, 1S Idl & 3iciid fomr fopdt Qu 8™ & 96 9 ol g
BT AT U B P ugTd 14 a1 & fow &rd &t ynifa & g s fean g, o

(i) T 1 Iferd uRem Pt T1 3 g A fawrd 8T § iR Ot Ifua wiifa & # fawa
e1 & For o Tehd Ha & Hak Q1 81 9as, a1

(iv) d ¥ forRad e U &A1 & gy 91d e & Hiar Tge @ Ireft g o1 sl &t
B 3R IgeH H fIwd W81 § 6 Sod Il a1 o 1 39 2di & 3icid S gRT Aiar 3R
3RGIHR fobar a7 o1, a1

(v) SPheR ! fafaa Mfey fad 9m & ugyra a1d fe=t & HiaR dbeR gR1 urer fu S aral
T IR gRI1 UTaH T oM ot 9t a1 fasedt +ft &1, A an =il &1 uTerd &9 & TR
30411 1 A erdr 3t g, a1

(vi) §F & fausta AR & SagaT Hd §U HIR & fhdt U &l JU- forme R ¢ fean g, a
(vii) STT 9

9 3R I ol oft At A Sop el oft qd ge & s1aefe, SHR Y ffed & wrd ol ot
AT <7 & 1, FIR BT YR B Thdl 5| R T (AT, S U Toic] a1 HHATRA!
%mmﬁmﬁu&mww%ﬁvwwﬁ@m@%qﬁmﬁq@mﬂw
USRI, FAM, WS, AR, HIT 3R 37 faoTet & o 3R TRl &1 30 Feol | o Tebal
g 3R I 3T FURT & U B IUANT SR Ghdl g a1 HTH B T B 30 HHATRAT 3R
BRI & HILTH I T HTH B QR B & o8 fHdT 3= SheR I 319 Afad 3R Afgadl
& FIIFd HRP HIH TR W THhdl § 3R heR fhat off IRE I T 3 SPhaR a1 3= Afad
g7 39 AfGadl I HH R B 3R T B A1 S & [0 IRl iR 497 &1 Iud
FRA U AP TT T¢T S DI [T PIg B, I T ST o1 BT IF BRI GRT 8T SITQ ol
d ShaR BT Ul faRad Il ofik T geM o for fafea & Aifed & ofR 3dhaRr
gfe Afew urd g & 918 14 7 3t sfaeh & iR T A A fawd Igar g, O 9o 39
rdeifes e gRT 99 371 3R ddhaR &I Uge =M BT shfse S|

OR if the contractor

(i) has abandoned the Contract or

(i) has failed to commence the works, or has without any lawful excuse under these
Conditions suspended the progress of the works for 14 days after receiving from the Bank
Notice to proceed, or

(iii) has failed to proceed with the work with such due diligence and failed to make such
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due progress as would enable the works to be completed within the time agreed upon, or
(iv) has failed to remove materials from the site or to pull down and replace work for seven
days after receiving from the Bank's written notice that the said materials or work were
condemned and rejected by the Bank under these Conditions, or

(v) has neglected or failed persistently to observe and perform all or any of the acts,
matters or things by this Contract to be observed and performed by the contractor for
seven days after written notice shall have been given to the contractor requiring the
contractor to observe or perform the same, or

(vi) has in the defiance of the Bank's instructions to the contrary sublet any part of the
Contract, or

(vii) has employed child labour.

Then and in any of the said cases the Bank may notwithstanding any previous waiver,
after giving seven days’ notice in writing to the contractor, determine the Contract. And
further, the Bank by his, Agents or servants may enter upon and take possession of the
works and all plant, tools, scaffoldings, sheds, machinery, steam and other power utensils
and materials lying upon the premises of the adjoining lands or roads, and use the same
as his own property or may employ the same by means of his own servants and workmen
in carrying on and completing the work or by employing any other Contractors or other
person or persons to complete the works and the Contractor shall not in any way interrupt
or do any act, matter or thing to prevent or hinder such other Contractor or other person
or persons employed for completing and finishing or using the materials and plant for the
works. When the works shall be completed the Bank shall give a notice in writing to the
Contractor to remove his surplus materials and plant and should the Contractor fail to do
so within a period of 14 days after receipt thereof by him, the Bank shall sell the same by
public auction and shall give credit to the Contractor for the amount realized.

. gW-gaTaxft sarue aiftfe Y@RETEd IR (CAMC) - TS0 & forg a3:

g 33 a1 WA HR & Ugd ay & forg fRR g7l 3R 37 Yot ! FAfder & geaie s |
aifd & SrfuR ffdal &1 geid Hd I8y W A1 ST | 390 31T, e JER@Td $RR &
a1 Bt AR FAEfeiRed g3 & SR 0 BT S

Ap MPc Wilc
.\ o= P— (LR R e — T — )
100 MPp WiIp
Ac |= | 9dHM 9y & forT ATt IWRGTT HRR B AT
Ap | = | Toed ad & fou arfitfer WerTd SRR &t M|

MPc|= | adam a¥f & PR Bt URY faf § 6 7R Uga 41d IAaT & 7T dies 7o Gaobie |

MPp| = | fUSd 99 & IR &1 Y31 B dRIG J 6 He - Ugal YT IdTal & a4 Ui ged
DI |
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Wic | = | 3duM 98 & R URY fafd 9 &8 76 d sienfiies sfie! (favariaqzy) & fa
ST G JADh |

Wip e a9 & PR URH fdfY  ©8 #eH gd STifie il (deaiayws) & fery
JUUIHT G GADID |

Rates for All-inclusive Comprehensive Annual Maintenance Contract (CAMC) -

Renewal

These rates shall remain firm for the first year of AMC & these charges will also be considered
while evaluating tender as prescribed in the section “evaluation of tenders”. Further renewal
amount for the AMC shall be worked out as per the following formula:

Ap MPc Wic
AC= —-memmeeeeeeeee (15 + 55 X -------m-mmm-- + 30X ------------ )
100 MPp Wip
Ac | = The AMC amount for the current year.
Ap | = The AMC amount for the previous year.
MPc | = Wholesale Price Index for metal products 6 months prior to the commencement

date of contract for the current year.

MPp| = Wholesale Price Index for metal products 6 months prior to the commencement
date of contract for the previous year.

Wic | = Consumer Price Index for industrial workers (Thiruvananthapuram) 6 months
prior to commencement date of contract for the current year.

WIp Consumer Price Index for industrial workers (Thiruvananthapuram) 6 months
prior to commencement date of contract for the previous year.

gRETad FIR:
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qIYeh I/RWIT TR T Y D1 [Shac g [SHGRT Al (DLP) & ST MARad g & YR TR
ECIBICRUACIRT I

Ap Wic
.\ or P— (0N — )
100 WIip
Ac |= | gaam 9y & foru uREres |anTd &t iy
Ap |= | fusa ¥ & foru uftameas anTd ot X

Wic | = | SRR P! IaaH I B B3N I 6 T Ugd e Hiie! & fore Iuiear g

gAdbic (fded-dyd)

Wip |= | SRR & s ad & e I 6 TgH Usd SHifiie 4fie! & forg Iuviadr 4w

DI (fdea-idqH)|

Operation Contract:

The annual maintenance contract will be renewed after DLP of one year based in the following
formula.

Ap Wic
AC= - (10+ 90X -------------- )
100 Wip
Ac | = The Operation cost amount for the current year.
Ap | = The Operation cost amount for the previous year.
Wic | = Consumer Price Index for industrial workers (Thiruvananthapuram) 6 months

prior to commencement date of contract for the current year.

Wip | = Consumer Price Index for industrial workers (Thiruvananthapuram) 6 months
prior to commencement date of contract for the previous year.

(If the Contractor is a Partnership firm | IN WITNESS WHEREOF the Bank and the
or an individual) Contractor have set their respective hands to these
presents and two duplicates hereof the day and the
year first hereinabove written
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(If the Contractor is a Company)

IN WITNESS WHEREOF the Bank set its hands to
these presents through its duly authorised official
and the Contractor has caused its common seal, to
be affixed hereunto and the said two duplicates/ has
caused these presents and the said two duplicates
hereof to be executed on its behalf, the day and the
year first hereinabove written.

Signature Clause

SIGNED AND DELIVERED BY Reserve Bank of India, Thiruvananthapuram

(Name and designation)
In the presence of:
Witnesses:

1.
Address

Address:

If the party is a Partnership firm or individual:

(Name and Designation)

In the presence of:
Witnesses:
1.

Address:
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Address:

The COMMON SEAL OF ..., Was hereunto affixed pursuant to the
Resolutions passed by its Board of Directors at the meetingheldon ............................. ,
in the presence of

1)

2)

Directors, who have signed these in token thereof in the presence of

1)

2)

SIGNED AND DELIVERED BY the Contractor by the hand of

Shri

And duly constituted Attorney
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SECTION V

General Instructions to Tenderers and Special
Conditions of the contract

1. General Instructions:
1.1 The Bank discourages the stipulation of any additional conditions by the tenderer.

1.2 Tenders shall remain open to acceptance by the Bank for a period of 90 days from the date of
opening part | of the tender. This period may be extended by mutual agreement and the tenderer
shall not cancel or withdraw the tender during this period.

1.3 The tender form must be filled electronically. If any of the documents is/are unsigned or
missing, the tender may be considered invalid by the Bank at its discretion.

1.4 The rates shall also be firm, shall be valid for the entire duration of the contract and / or
extension thereof and shall not be subject to exchange variations, labour conditions, fluctuations
in railway freights or any conditions whatsoever.

1.5 Quotations received in any other manner then what has been indicated, will be summarily
rejected and will not be evaluated for the purpose of ascertaining L1 tenderer.

1.6 The wages of manpower quoted should not be less than statutory Central or State Govt.
minimum wages, whichever are higher. Tenders having quoted rates below the prescribed
minimum wages rates shall be summarily rejected and will not be evaluated for the purpose of
ascertaining L1 tenderer.

1.7 The tender submitted on behalf of a firm/company shall be signed by all the proprietors/
partners/ director of the firm/company or by the proprietor/ partner/ director of the firm/company
who has the necessary authority on behalf of the firm/company to enter into the proposed contract.
Otherwise, the tender may be rejected by the Bank.

1.8 On receipt of intimation from the Bank of the acceptance of his/their tender, the successful
tenderer shall be bound to implement the contract and within fourteen days thereof from date of
issuance of work orders the successful tenderer shall sign an agreement in accordance with the
draft agreement and the schedule of conditions but the written acceptance by the Reserve Bank
of India of a tender will constitute a binding contract between the Reserve Bank of India and the
person so tendering, whether such formal agreement is or is not subsequently executed. The
Contract shall be executed in duplicate. Original copy will remain in the custody of Bank and the
second set of copy will remain in the custody of contractor. The agreement shall be made on
necessary stamp paper (having equal to applicable stamp duty in the state of Gujarat) and the cost
of necessary stamp duty on both the document shall be borne solely by the contractor.

1.9 No bid will be received after the due date/last date and time specified for submission of bids or
after the extended Bid due date, if any.

1.10 Wages must be paid to the employees by the Contractor within the 7" day of the
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succeeding month.

2. Broad Scope of Work
The scope of work shall be as detailed in Section VIII of the tender document.

3. Right to accept any tender and to reject any or all tenders
3.1 The Bank is not bound to accept the lowest or any tender and may at any time terminate

the tendering process without assigning any reason.

3.2 The Bank may terminate the contract if it is found after award of the work that the
Contractor is blacklisted during the last 3 years by any Govt. Department/Institution
/Autonomous body/Local Body/Municipality/Public Sector Undertaking/any other offices of RBI
etc.

3.3 Minimum wages and / or Variable Dearness Allowance will be revised as per the
Notification issued by the Chief Labour Commissioner (Central), Ministry of Labour & Employment
from time to time i.e. effective from 15t April and 15t October every year, for the category of Skilled
worker (Area B); employed in “Construction or Maintenance of Roads or Runways or in
Building Operations including laying down Underground electric, wireless, Radio, Television,
Telephone, Telegraph and Overseas Communication cables and similar other Underground
cabling work, Electric lines, Water supply lines and Sewage pipe lines”.

3.4 The bids of bidders who resort to excessive underquoting of any component of price bid
shall be liable for disqualification and such bidders even though offering the lowest among the
eligible quotes, will not be considered for the selection as successful bidder from among the
eligible bidders. The Bank may however give opportunity to such bidder to substantiate their offer
by seeking their rate analysis / breakup and comments thereon within a time frame specified by
the Bank. However, the overall contract amount, if found insufficient even to pay for the minimum
wages for the employee category and associated statutory components shall be summarily
rejected and the decision of the Bank regarding such disqualification are binding on the bidders
and shall be final.

4 Terms of Payment and levy of penal charges

4.1 Payment in respect of manpower deployment will be made as per actual deployment and
the company/agency/firm is advised to submit proof of deployment by way of attendance
registers and proof of payment of minimum wages along with the bill.

4.2 The successful tenderer should credit the salary directly to the Bank a/c of their staff and
submit monthly Bank statement showing payment of salary. Necessary payments to EPF, ESI
etc. are to be ensured as per statutory rules. The Bank reserves the right to verify the same as
and when required and accordingly, the Contractor must have the necessary documents to

51




submit in support of the same.

4.3 Bank's official will verify the deployment of people/ manpower at regular intervals; hence an
attendance register should be maintained for verification and copy of the same should be duly
attested By Caretaker.

4.4 The bills towards manpower deployment shall be submitted to the Bank within the second
week of every succeeding month. Bill towards maintenance services shall be submitted on
quarterly basis on succeeding month of the previous quarter. Payment of bills will be made
within 1 month from the date of submission of the bill along with the all relevant documents such
as_copy of attendance register, service report, (proforma specified in_Attachments.pdf),
acknowledgement from Caretaker of the colony on satisfactory services rendered etc. Wages
must be paid to the employees by the Contractor without waiting for the payment from the Bank,
within the 7th day of the succeeding month. The Contractor shall also submit the evidence viz.,
bank details, account number etc., for having made the payment to the workmen along with the
bills.

4.5 The amount payable will be net of any recoveries for deficiency in services, imposed as per
the provisions of this contract. The bill should be submitted as per GST format. Copy of
following documents for a particular month/ quarter duly certified by the firm to be submitted
along with bill for payment:

i. Certified copy of attendance register.

il. Report of work done/ service sheet/ details of spare parts used during maintenance etc

signed by the Assistant caretaker / Caretaker / Bank’s Engineer

iii. Bank statement showing payment of minimum wages (payment to labour / workmen shall be

paid directly to their bank account).

iv. Declaration for compliance of Contract labour Act & Minimum wages Act.

v. Documentary evidence indicating the payment made towards PF and ESIC, as applicable.

vi. Any other logbooks/ documents as directed by the Bank.

Bills pertaining to all works (location-wise) may be submitted on a monthly basis wherein the work-
wise breakup may be mentioned as provided in Part-1l of the Price Bid. As regards day-to-day
Operation and Preventive/ breakdown Maintenance of Sewage Treatment Plant, works done on
quarterly/half-yearly basis, monthly progress report (proforma specified in Attachments.pdf) may
be attached to the bills, duly certified by the Caretaker of the respective location and the Security
Officer.

4.6 It may be noted that the contractor will first make the payment of wages to the labourers/
workers and have made deposit of PF, ESIC and other statutory payments/ deposits and then
submit the Bill for reimbursement of the same along with the proof of remittance of wages to
the workers. No advance payment will be made to the contractor under any circumstances.
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5 Working time and holidays:

For day-to-day operation of the plant, the Contractor shall make available the services of the
Technician, from 08:00 am to 04:00 pm, including lunch break, all the seven days of the
week, throughout the year, except National Holidays viz. January 26, May 01, August 15 and
October 02. However, the timings may be changed, as per the convenience of the Bank and
as decided by the Bank’s Engineer. The contractor has to ensure a weekly off is given to their
workmen, by suitable substitute arrangements, but it should be ensured that the services of
an alternate Skilled Technician is available on all days of the year, as per the timings indicated
herein above. In case of absence of the Skilled Technician, the Contractor should ensure that
the services of an alternate Skilled Technician, is always available for uninterrupted Operation
and Maintenance of the Sewage Treatment Plant (STP), the cost for such arrangement must
be included in their rate and no separate amount will be paid separately by the Bank for such
arrangement The Skilled Technician(s) to be deployed under the scope of this Annual Service
Contract will be verified / scrutinized for technical capability by the Bank to ensure the
deployment of suitable candidates by the Contractor.

In addition to the above, the Contractor has to depute a qualified technician, once in a month
and as and when required for preventive/ breakdown servicing of the plant and shall submit to
the Bank detailed service report for the works executed at site.

6 Penalty

Sewage Treatment Plant being an essential system needs to function without fail,
any fault in the system shall be rectified as per the rectification time given below failing
which penalty shall be applied.

Sr. | Occasion Rectification time | Penalty for not
adhering to time
(&) | Any defects resulting in total 24 hours Rs.1000/- per day
failure of the plant
(b) | Any defects in independent | 48 hours Rs.500/- per day

devices, components, cables
which may not result in total failure
of the system

(c) | Absence of plant operator Double the charges per day for the plant
operator proportionally worked out from the
quoted rate.

Penalty for delay in rectification of defects / faults, not deputing technician for day-to-day
operations, shall be levied by the Bank at rates specified above, from the time of noticing /
reporting the same in writing / over phone by the Bank’s Engineer. The penalties shall be
recovered from any dues payable to the contractor or by invoking the Security Deposit.

Usage of cleaning products/chemicals other than the IGBC approved products mentioned in
Section VIII will attract penalty of Rs.1000/- per occurrence.
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7 Taxes
Rates quoted by the tenderers in the rate columns of the Price Bid should be exclusive of all
taxes, GST, custom duty, excise duty, local levies etc. GST and any other tax/ levy/ duty etc.
payable as per statute to Central/State Governments or any Statutory Body or Local Authorities
shall be included to the gross amount indicating percentage of taxes while submission of bills/
invoices.

8 Insurance
8.1 The successful tenderer shall take “all risk policy including third party liability” for the

contract value and workmen compensation policy for the workers engaged in the work for
one year and renewable thereafter if the contract is renewed by the Bank. The Contractor shall
indemnify the Bank for any loss or damage that occurs to persons or building or any third-party
during discharge of the duties as per the contract. Workmen compensation insurance policy for
all the staff deployed shall also be taken with a minimum coverage of minimum wages or actual
salary paid per employee. Copies of the same shall be submitted to the Bank for record.

8.1 The Contractor shall take necessary insurance covers (Workmen Compensation Policy), third
party / public liability with an Insurance Company approved by the bank, a policy of Insurance
in the joint names of the Bank and the Contractor (name of the former being placed first in the
policy) against such risks and deposit such policy or policies before commencement of the
work. The minimum cover under Workmen Compensation Policy shall be to the extent of wages
paid to the workman deployed for the fulfilment of the contract

8.2 Third Party Liability Policy cover should be availed as per following details:
a) For injury to persons — Minimum Rs 2 Lakh per person per accident
b) For damage to property — Minimum Rs 5 Lakh per accident subject to overall ceiling as per
extant Insurance guidelines

8.3 The Contractor shall be responsible for all injury to persons, animals or things and for all
structural and decorative damage to property which may arise from the operation or neglect of
himself or of any nominated sub-Contractor’s employees, whether such injury or damage arises
from carelessness, accident or any other case whatsoever in any way connected with the
carrying out of the contract. This clause shall be held to include, inter-alia, any damage to
buildings, whether immediately adjacent or otherwise and any damage to roads, streets,
footpaths, bridges or ways as well as all damage caused to the buildings and works forming the
subject of this contract, by frost or other inclemency of weather. The Contractor shall indemnify
the Bank and hold it harmless in respect of all and any expenses arising from any such injury
or damage to persons or property as aforesaid and also in respect of any claim made in respect
of injury or damage under any acts of Government or otherwise and also in respect of any award
of compensation or damages consequent upon such claims.

Note: These policies shall be valid till the completion of the work. If the Contractor does not
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provide these policies, the Bank reserves the right to take the above insurance policies
themselves and recover the cost thereof from the bill of the Contractor.

9 Signing of Contract Agreement

9.1 The General instructions to the tenderers and hereinbefore referred to Conditions of
Contract and Technical Specifications enclosed with the tender documents, the subsequent
correspondence exchanged between the Bank and the tenderer, and the work order placed
shall be the basis of the final contract to be entered into with the successfultenderer.

9.2 The Tenderer shall go through the terms and conditions given in the general conditions of
contract herewith and his offer shall be strictly in line with the terms specified therein. No
deviation from the terms and conditions specified shall be acceptable. Each page of the
tender documents should be signed for his/their having acquainted himself/themselves in the
general conditions of contract, technical specifications, etc.

9.3 The tender submitted on behalf of a firm shall be signed by all the partners of the firm or a
partner who has the necessary authority on behalf of the firm to enter into the proposed
contract. Otherwise the tender may be rejected.

9.4 On receipt of intimation from the Bank of the acceptance of his/their tender, the successful
tenderer shall be bound to implement the Contract and within fourteen days thereof the
successful tenderer shall sign an agreement in accordance with the draft agreement.
Notwithstanding the signing of the agreement the written acceptance by the Bank of a tender
in itself will constitute a binding agreement between the Bank and the person so tendering,
whether such contract is or is not subsequently executed.

9.5 The Contractor shall not assign the contract to any other party. He shall not sublet any
portion of the contract except with the written consent of the Bank. In case of breach of these
conditions, the Bank may serve a notice in writing on the Contractor rescinding the contract
whereupon the security deposit shall stand forfeited to the Bank, without prejudice to the
other remedies available against the Contractor.

10. Right to Accept Part Tender
The Bank reserves the right to accept the tender either in whole or in part at the same prices
quoted by the Tenderer.

11. Other Issues
11.1 The Contractor shall carry out all the work strictly in accordance with the detailed
specifications and instructions of the Bank’s officials. If in the opinion of the Bank’s officials,
nominal changes have to be made to suit the site condition and with the prior approval in writing
of the Bank, the Contractor shall carry out the same without any extracharge.
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11.2 Any sexual harassment complaints received from the Employees of the Bank or any other
contract workers deployed at the Bank against the facility Manager/Supervisor and all the
workmen staff deployed by the contractor shall be viewed seriously and dealt with as per the
law.

12 Settlement of Disputes by Arbitration:

12.1 All disputes and differences of any kind whatever arising out of or in connection with the
contract or the carrying out of the works (whether during the progress of the works or after its
completion and whether before or after the termination or abandonment or breach of the
contract) shall be referred to and settled by the Bank who shall state its decision in writing.
Such decision may be in the form of a final certificate or otherwise. The decision of the Bank
with respect to any of the excepted matters shall be final and without appeal. But if the
Contractor is dissatisfied on any matter, he may within 28 days after receiving notice of such
decision, give a written notice to the other party i.e. Bank, requiring that the matters in dispute
be referred for arbitration. Such written notice shall specify the matters, which are in dispute
or difference of which such written notice has been given. If both the parties agree, a single
arbitrator shall be appointed for the purpose. In case no agreement could be reached on the
appointment of a single arbitrator, both the parties shall nominate one person each as an
arbitrator on their behalf. The two arbitrators nominated by the parties shall nominate one
more person to act as third arbitrator or umpire.

12.2 The arbitrator or arbitrators, as the case may be, shall have power to open up, review and
revise any certificate, opinion, decision, requisition or notice, save in regard to the exceptional
matters, referred to in the preceding clause, and to determine all matters to dispute which shall
be submitted to arbitration and of which notice shall have been given asaforesaid.

12.3 The arbitrator or arbitrators, as the case may be, shall make his or their award within one
year (or such further extended time as may be decided by him or them as the case may be
with the consent of the parties) from the date of entering on the reference. In case during the
arbitration proceedings the parties mutually settle or compromise their dispute or difference,
on the parties filing their joint memorandum of the settlement or compromise, the arbitrator or
the arbitrators as the case may be, shall make an award in terms of such settlement or
compromise.

12.4 Upon any such reference, the decision on the cost incidental to the reference and award
respectively shall be at the discretion of the arbitrator or arbitrators as the case may be, who
may determine the amount thereof or direct the same to be taxed as between the party and
shall direct by whom and to whom and in what manner the same shall be borne and paid.

12.5 This submission shall be deemed to be a submission to arbitration within the meaning of
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the Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof. The award
of the arbitrator or arbitrators, as the case may be, shall be final and binding on the parties. It is
agreed that the Contractor shall not delay the carrying out of the works by reason of any such
matter, question or dispute being referred to arbitration, but shall proceed with the works with all
due diligence and shall until the decision of the arbitrator or arbitrators is given, abide by the
decision of the Bank. No award of the arbitrator or arbitrators, as the case may be, shall relieve
the Contractor of his obligations to adhere strictly to the Bank's instructions with regard to the
actual carrying out of the works. The Bank and the Contractor hereby also agree that arbitration
under this clause shall be a condition precedent to any right of action under the contract.

13. Compliance of the requirements of the Minimum Wages Act / Rules and Contract
Labour (R & A) Act / Rules and other Laws/Rules/Notification as applicable
13.1 The Contractor shall be responsible to get himself registered under the Contract Labour

(Regulation and Abolition) Act, 1970 / the Contract Labour (Regulation and Abolition) Central
Rules, 1971 and other relevant laws, whenever it is required. The Contractor shall follow all
the relevant provisions of the Contract Labour (R & A) Act, 1970 and Contract Labour (R &
A) Central Rules, 1971 and ensure to maintain all the records as prescribed there under and
by the Office of the Labour Commissioner (Central).

13.2 The Contractor shall be responsible to make payment to their workmen strictly in
accordance with the provisions of the Minimum Wages Act, 1948 and Minimum Wages
(Central) Rules 1950 and the Notifications issued thereunder by the Government of India
from time to time. The Contractor shall maintain the relevant records with regard to minimum
wages as required under the Minimum Wages Act / Rules / Notifications issued by the
Government of India from time to time. The Contractor shall maintain a register indicating
therein the wages paid to their workmen, month-wise, and work-wise along with the signature
of each employee acknowledging the monthly payment made to them. The register shall be
submitted to the Assistant General Manager, Estate Department of the Bank for perusal by
the 10th of the next month to which it relates.

13.3 The Contractor shall maintain all the documents, Registers and records as required under
the Contract Labour (R & A) Act, 1970 / the Contract Labour (R & A) Central Rules, 1971,
Minimum Wages Act, 1948 and Minimum Wages (Central) Rules 1950 and the relevant
labour and general laws/Rules and Notifications and make the same available for inspection
by the Bank or its officials and the Official of Labour Commissioner (Central) or any other
statutory authority conferred with such powers under the respective Laws/Rules.

13.4 The Contractor shall be responsible to ascertain any changes made applicable in the rates
of minimum wages by the Government of India vide their Notifications issued from time to
time and shall implement the said changes and make payment of wages to their workmen
accordingly with immediate effect and maintain all the records updated in this regard and
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keep the Bank posted with the said development producing the necessary documentary proof
without delay.

13.5 The Contractor shall be responsible for due observation and implementation of the entire
statutory conditions and requirements of labour laws as applicable to his workmen such as
Payment of Wages Act, 1936, Minimum Wages Act, 1948, Industrial Disputes Act, 1947,
Maternity Benefit Act, 1970, Payment of P.F., ESI Act, Workmen’s Compensation Act, etc.
and all Government Liabilities.

13.6 The Contractor shall be responsible for compliance of all the legal requirements as per the
prevailing labour laws and other Laws / Rules / Regulations as the case may be and the Bank
shall not, in any manner be responsible for any act, omission or commission on part of the
Contractor and no claim in this respect will lie against the Bank or his representatives.

13.7 The proof of remittance of statutory contribution of PF (Employer and Employee) and ESI
to the appropriate agency, for those workers deployed by the Contractor to execute the
contract work in the Bank, must be provided by the selected Contractor/Agency to the Bank
every month along with the claim bill, failing which the claim bill shall not be settled. The
Contractor shall obtain a license as contemplated under the Contract Labour (Regulation and
Abolition) Act, 1970 or any other law, as applicable, failing which he alone would be
responsible for actions/proceedings ensuing thereto. The Bank shall not be held responsible
for acts, commissions or omissions of the Contractor and shall in no way made liable to the
workers engaged by the Contractor. The authorized representative of the principal employer
i.e. the Contractor, shall record under his signature a certificate at the end of the Register of
Wages to the (Register of Wages-cum-Muster Roll) as the case may be, in the following form:

“Certified that the amount shown in column No... has been paid to the workman concerned by
direct credit to his/her bank account ....at....”

13.8 The Contractor shall abide by and fulfil all the requirements laid down under the Contract
Labour (Regulation and Abolition) Act, 1970 and the rules framed thereunder and he shall
provide all the amenities prescribed under the CLRA Act to the workers engaged by him and
pay them wages not less than the minimum prescribed under the Minimum Wages Act. He
shall keep the Bank indemnified against all the actions that may be initiated against the Bank
by the Statutory Authorities for his failure to pay such wages and provide the essential
amenities. He shall submit to the Bank a certificate on a non-judicial stamp paper of the value
of Rs.100/-, as per the format prescribed, along with the agreement, to the effect that workers
employed by him have been paid minimum wages prescribed under the Minimum Wages Act
as applicable.

14 Rates for All-inclusive Comprehensive Annual Maintenance Contract (CAMC) - Renewal
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These rates shall remain firm for the first year of AMC & these charges will also be considered
while evaluating tender as prescribed in the section “evaluation of tenders”. Further renewal
amount for the AMC shall be worked out as per the following formula:

Ap MPc Wic
AC= - (15 + 55 X --------m---- + 30X ------------ )
100 MPp Wip
Ac | = The AMC amount for the current year.
Ap |= The AMC amount for the previous year.
MPc | = Wholesale Price Index for metal products 6 months prior to the commencement

date of contract for the current year.

MPp | = Wholesale Price Index for metal products 6 months prior to the commencement
date of contract for the previous year.

Wic | = Consumer Price Index for industrial workers (Thiruvananthapuram) 6 months
prior to commencement date of contract for the current year.

Wip | = Consumer Price Index for industrial workers (Thiruvananthapuram) 6 months
prior to commencement date of contract for the previous year.

Operation Contract:

The Operation contract will be renewed after one year based in the following formula.

Ap Wic
AC= - (10 + 90X ------------- )
100 Wip
Ac |= The Operation cost amount for the current year.
Ap | = The Operation cost amount for the previous year.
Wic | = Consumer Price Index for industrial workers (Thiruvananthapuram) 6 months

prior to commencement date of contract for the current year.

Wip | = Consumer Price Index for industrial workers (Thiruvananthapuram) 6 months
prior to commencement date of contract for the previous year.

15 Police Verification of all Workmen / Supervisors / Officials for entering in to the
Bank’s Premises:

The successful tenderer shall submit the necessary Police Verification Certificate of each
deployed workman / supervisors / officials from Local Police Authorities about his/her identity
records. Any change of deployment also needs to be submitted for the above provision without
any lapses.

I/We hereby declare that I/we have read and understood the schedule of quantities and contents
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of Part Il of the tender and also have read and understood all the above conditions and the same
shall remain binding upon me/us in case the work is entrusted to me/us.

Signature of tenderer with seal
Witness:

Address:
Date:
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SECTION VI

The Conditions Hereinafter Referred To Interpretation Clause
In construing these Conditions, the Specifications, Schedule of Quantities and Contract
Agreement, the following words shall have the meanings herein assigned to them except where
the subject or context otherwise required.

(a) | “Employer/Bank” | Shall mean The Reserve Bank of India, Thiruvananthapuram
Regional Office and shall include its assigns and successors.

(b) | “Contractor” (in | “Contractor” shall mean and
case of trading in the name and style of
partnership) and having a place of

business at and shall include the partners

for the time being of the said firm and the legal representatives of
a deceased partner.

(in case of “Contractor” shall mean Shri trading
individual) in the name and style of and
shall include his heirs, successors and legal representatives.

(in case of “Contractor” shall mean a
company) company incorporated under and having
its registered office at and shall
include its successors and assigns.
(c) | “Site” Shall mean the site of the Contract Works including any building

and erections thereon and any other land (inclusively) as aforesaid
allotted by the Employer for the Contractor’s use.

(d) | “This contract” Shall mean the Articles of Agreement, the Special Conditions, the
Conditions, the Schedule of Quantities and Specifications, etc.
attached hereto and duly signed.

(e) | “Bank’s The term “Bank’s Officer/Caretaker” shall mean the person
Security appointed and paid by the Employer to inspect/supervise the
Officer/Ca works. The Contractor shall afford the Bank’s Officer/Caretaker
retaker” every facility and assistance for inspecting/supervising the works

and materials and for checking and measuring time and materials.
Neither the Bank’s Officer/Caretaker nor any representative of the
Bank shall have power to set out works or to revoke, alter, enlarge
or relax any requirements of the Contract, or to sanction any day
work, additions, alterations, deviations, or omissions, or any extra
work whatever, except in so far as such authority may be
specifically conferred by a written order of the Bank’s Engineer
with the prior concurrence in writing of the Employer.
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The Bank’s Officer/Caretaker or any representative of the
Bank shall have power to give notice to the Contractor or
his representative of non-approval of any work or materials
and such work shall be suspended or the use of such
materials shall be discontinued. The work will, from time to
time, be examined by the Bank’s Officer/Caretaker but
such examination shall not in any way exonerate the
Contractor from the obligation to remedy any defects which
may be found to exist at any stage of the works or after the
same is completed. Subject to the limitation of this clause
the Contractor shall take instructions only from the Bank’s
Officer/Caretaker.

(f)

“Notice in writing”

Written notice shall mean a notice in written, typed or
printed characters sent (unless delivered personally or
otherwise proved to have been received) by registered
post to the last known private or business address to have
been received when in the ordinary course of post it would
have been delivered.

(9)

“Act of insolvency”

Shall mean any Act of Insolvency as defined by the
Presidency Towns Insolvency Act or the Provincial
Insolvency Act or any other Act amending such original.

(h)

“Net Prices”

If in arriving at the Contract Amount, the Contractor shall
have added to or deducted from the total of the items in
the Tender a sum, either as a percentage or otherwise,
then the net price of any item in the tender shall be the sum
arrived at by adding to or deducting from the actual figure
appearing in the Tender as the price of that item a similar
percentage or proportion of the sum so added or deducted
by the Contractor the total amount of any Prime Cost items
and provisional sums of money shall be deducted from the
total amount of the tender. The expression “net rates” or
“net prices” when used with reference to the contract or
accounts shall be held to mean rates or prices so arrived
at.

()

“The works”

Shall means Annual Maintenance Contract for the day-to-
day Operations and Comprehensive Maintenance of 56
KLD Compact Sewage Treatment Plant installed at Reserve
Bank of India Staff Quarters, Thamalam,
Thiruvananthapuram-695 012.

for the Employer as provided herein.
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1. Scope of Contract

The Contractor shall carry out and complete the said work in every respect in accordance with
this Contract and with the directions of and to the satisfaction of the Employer. The Employer
may in his absolute discretion and from time-to-time issue written instructions, details, directions
and explanations, which are hereafter collectively referred to as” Employer’s Instructions” in
regard to:

a) The variation or modification of the quality or quantity of works or the addition or
omission or substitution of any work.

b) Any discrepancy in the Schedule of Quantities and/or Specifications.

c) The removal from the site of any materials brought thereon by the Contractor and the
substitution of any other material therefore

d) The dismissal from the works of any persons employed thereupon.

The Contractor shall forthwith comply with and duly execute any work comprised in such
Employer's instructions provided always that verbal instructions, directions and explanations
given to the Contractor or his representatives upon the works by the Employer shall, if involving
a variation, be confirmed in writing by the Contractor within seven days, and if not dissented
from in writing within a further seven days by the Employer, such shall be deemed to be
Employer's instructions within the scope of the Contract

2. Dismissal of Workmen

The Contractor shall on the request of the Employer, immediately dismiss from the works, any
person employed thereon by the contractor who may, in the opinion of the Employer, is
incompetent or has misconducted himself and such person/s shall not be again employed on
the works, without the permission of the Employer.

3. Access to Works

The Employer and their respective representatives shall at all reasonable times have free
access to the works and/or the workshops, factories or other places where materials are lying
from which they are being obtained and the Contractor shall give every facility to the Employer
and their representatives necessary for inspection and examination and test of the materials
and workmanship. No person, unless authorized by the Employer, except the representatives
of public authorities shall be allowed on the works at anytime.

4. Assignments and Sub-letting

The whole of the works included in the Contract shall be executed by the Contractor and the
Contractor shall not directly or indirectly transfer, assign or under-let the Contract or any part
share thereof or any interest therein without the prior written consent of the Employer, and no
undertaking shall relieve the Contractor from the full and entire responsibility of the Contract or
from active superintendence of the works during their progress. No alteration, omission or
variation shall vitiate this Contract but in case the Employer thinks proper at any time during the
progress of the works to make any alterations in or additions to or omissions from the works or
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any alteration in the kind or quality of the materials to be used therein and shall give notice
thereof in writing under his hand to the Contractor, the Contractor shall alter, add to or omit
from, as the case may be, in accordance with such notice but the Contractor shall not do

any work extra to or make any alterations or additions to or omissions from the works or any
deviation from any of the provisions of the Contract, Stipulation, Specifications or Contract
without the previous consent in writing of the Employer and the value of such extras, alterations,
additions or omissions shall in all cases be determined by the Employer, with the prior approval
in writing of the Employer and the same shall be added to or deducted from the Contract
Amount, as the case may be, accordingly.

5. Sufficiency of Schedule of Quantities

The Contractor shall be deemed to have satisfied himself before tendering as to the correctness
and sufficiency of this tender for the works and of the prices stated in the Schedule of Quantities
and/or the Schedule of Rates and Prices which rates and prices shall cover all his obligations
under the Contract, and all matters and things necessary for the proper completion of the works.

6. Insurance in respect of damage to person and property

The Contractor shall be responsible for all injury to persons, animals or things, and for all
structural and decorative damage to property which may arise from the operation or neglect of
himself or of any nominated Sub-Contractor or any employee or either, whether such injury or
damage arises from carelessness, accident or any other cause whatever, in any way connected
with the carrying out of this Contract. This Clause shall be held to include inter alia any damage
to buildings, whether immediately adjacent or otherwise, and any damage to Roads, streets,
footpaths, bridges or ways as well as all damage caused to the buildings and works forming the
subject of this Contract by frost, rain wind or other inclemency of weather. The Contractor shall
indemnify the Employer and hold him harmless in respect of all and any expenses arising from
any such injury or damage to persons or property as aforesaid and also in respect of any claim
made in respect of injury or damage under any Acts of any legislature or otherwise and also in
respect of any award of compensation or damages consequent upon such claim.

The Contractor shall reinstate all damage of every sort mentioned in this Clause, so as to deliver
up the whole of the Contract works complete and perfect in every respect and so as to make
good or otherwise satisfy all claims for damage to the property of third parties.

The Contractor shall indemnify the Employer against all claims which may be made against the
Employer by any member of the public or other third party in respect of anything which may
arise in respect of the works or in consequences thereof and shall at his own expense arrange
to effect and maintain, until the virtual completion of the Contract, with an approved Office a
Policy of Insurance in the joint names of the Employer and the Contractor against such risks
and deposit such Policy or Policies with the Employer from time to time during the currency of
this Contract. The Contractor shall also similarly indemnify the Employer against all claims
which may be made upon the Employer whether under the Workmen’s Compensation Act or
any other statute in force during the currency of this Contract or at Common Law in respect of
any employee of the Contractor or any Sub-Contractor and shall at his own expenses effect
and maintain, until the virtual completion of the Contract, with an approved Office a Policy of
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Insurance in the joint names of the Employer and the Contractor against such risks and deposit
such Policy or Policies with the Employer from time to time during the currency of the Contract.

The Contractor shall be responsible for any liability which may be excluded from the Insurance
Policies above referred to and also for all other damages to any person, animal or property
arising out of and incidental to the negligent or defective carrying out of this Contract. He shall
also indemnify the Employer in respect of any costs, charges or expenses arising out of any
claim or proceedings and also in respect of any award of compensation or damages, arising
therefrom.

The Employer shall be entitled to deduct the amount of any damage, compensation, costs,
charges and expenses arising or accruing from or in respect of any such claims or damage
from any or all sums due or to become due to the Contractor, without prejudice to the
Employer’s other rights in respect thereof.

7. Failure by Contractor to comply with Employer’sinstructions

If the Contractor, after receipt of written notice from the Employer, requiring compliance within
10 days, fails to comply with any instructions, the Employer is at liberty to employ and pay any
other person/s to execute any such work whatsoever that may be necessary to give effect
thereto, and all costs incurred in connection therewith shall be recoverable from the Contractor
by the Employer or may be deducted by him from any monies due to the Contractor.

8. Termination of Contract by the Employer

This contract is valid for a period of one year from April 01, 2026 to March 31, 2027, and the
Bank is entitled to terminate the contract by giving one month advance notice, in case of
violation of any of the Terms of this Contract or in case it is not satisfied with the service of
Contractor in which case, the Contractor is not entitled for any compensation/damages and
Security Deposit shall not be refunded.

9. Termination of Contract by Contractor

The contract can be terminated by the Contractor, if desired, by giving one month notice to
the Bank. The notice period will start from the day of receipt of notice by the Bank.

10. Matters to be finally determined by Employer

The decision, opinion, direction, Certificate (except for payment), with respect to all or any of
the matter hereof shall be final and conclusive and binding on the parties hereto and shall be
without appeal. Any other decision, opinion, direction, Certificate or valuation of the Employer
or any refusal of the Employer to give any of the same shall be subject to the right of arbitration
and review hereof in the same way in all respects (including the provision as to opening the
reference) as if it were a decision of the Employer.

11.Employer entitled to recover compensation paid to workmen

If, for any reason, the Employer is obliged, by virtue of the provision of the Workmen’s
Compensation Act, 1923, or any statutory modifications or re-enactment thereof to pay
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compensation to a workman employed by the Contractor in execution of the works, the
Employer shall be entitled to recover from the Contractor the amount of compensation so paid,
and without prejudice to rights of the Employer under the said Act. The Employer shall be at
liberty to recover such amount or any part thereof by deducting it from the security deposit or
from any sum due by the Employer to the Contractor under this Contract or otherwise. The
Employer shall not be bound to contest any claim made against it under the said Act, except
on the written request of the Contractor and upon his giving to the Employer full security to the
satisfaction of the Employer for all costs for which the Employer might become liable in
consequence of contesting such claim.

12.Right of Employer to terminate Contract in the event of death of Contractor, if
individual

Without prejudice to any of the rights or remedies under this Contract, if the Contractor, being

an individual, dies, the Employer shall have the option of terminating the Contract without

incurring any liability for such termination.

13.Marginal Notes

The headings catch lines hereto and, in the Annex, hereto are meant only for convenience of

reference and shall not in any way be taken into account in the interpretation of these presents
and the Annexures hereto.

Date: Signature of Tenderer

Place: Address
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10.

SECTION Vi
TERMS AND CONDITIONS

The period of contract is for one year, subject to satisfactory performance, unless it is
curtailed by or terminated by the Bank owing to deficiency of service, sub-standard quality
of the materials used, and breach of contract, reduction or cessation of the requirement of
the work. Termination of the contract shall be made by issuing a prior notice. In such case
a notice period of one month will be given to the Contractor and the security deposit shall
not be refunded.

The Contractor and its staff shall take proper and reasonable precautions of Bank’s assets
and preserve from loss, destruction, waste or misuse the areas of responsibility given to
them by the Bank.

The execution of cleaning will be done by uniformed, hygiene-conscious workers.

The Contractor shall exclusively supervise or employ sufficient supervisory personnel to
supervise the work of his/her employees so as to ensure that the services rendered are
carried out to maintain high standards of maintenance.

The Contractor shall depute only able bodied, physically fit, well trained and disciplined
personnel for carrying out the work. Also, the Contractor should make sure the minimum
number of persons, if any, specified in the scope of work are deployed on a pro-rata basis
and Contractor shall engage the men/women whose age shall be above 18 years and duly
trained for the job.

No lapse from the Contractor’s side, which may cause damage to the property and injury to
the staff in the opinion of the Bank's Engineer, shall be permitted.

The work has to be carried out with least inconvenience to the residents.

The Contractor should specify the working hours of their staff and the details thereof shall
be maintained with the Caretaker/Security Guard of the respective colonies. No worker shall
be permitted to stay back inside the campus after working hours.

The Bank shall have the right to ask for the removal of any person employed by the
Contractor, who is not found to be competent and orderly in the discharge of hisduty.

The Contractor shall have the addresses and photographs of their workmen being engaged
by them for the said work. Workmen will be allowed inside the building only on

Production of the photo pass issued by the Bank & also have to subject themselves to the
security restrictions imposed by the Bank. Only the Contractor himself/ themselves shall be
held responsible for the conduct of his/ their workers.
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11.

12.

13.

14.

15.

16.

17.

18.

19.

Within 45 days of award of contract, the Contractor has to obtain police verification report
on the character and antecedents of their personnel and other details relating to age,
educational qualification, name and permanent address to be provided under this contract
along with their passport size photographs before engaging them for duty in Bank’s
premises. Only able bodied, physically fit, well trained, literate, disciplined and honest
personnel shall be deployed.

The Contractor shall maintain an attendance register duly signed by designated Bank’s staff
and attach a copy of the same with each month’s bills failing which no payments shall be
released.

The rates quoted by the Contractor shall be in accordance with the Contract Labour Act
1970 / Minimum Wages Act, 1948 for the current year and also taking into account any
escalation as notified from time to time by the Government of India. Tenders having quoted
rates below the prescribed minimum wages shall be summarily rejected and will not be
evaluated for the purpose of ascertaining L1 tenderer.

The successful tenderer shall be responsible for safety & security of their materials &
personnel and also for ensuring fire prevention steps at all times in the working premises
including their part of work.

The Contractor shall not engage any sub-contractor or transfer the contract to any other
person in any manner and workers/personnel engaged by the Contractor shall not accept
any gratitude or reward in any form.

The intending tenderers are advised to inspect the site with the prior permission from the
Bank and ascertain the exactness of the area to be maintained and the work to be executed
before quoting their rates.

All the consumables and disposables required for cleaning and day-to-day Operation and
Preventive Maintenance should be eco-friendly and strictly from any of the brand approved
by IGBC and shall be procured by the Contractor/agency at its own cost.

The manpower engaged shall be trained in management of garbage (bio-degradable & non-
degradable and recyclable waste) also so that waste disposal is carried out properly without
affecting the environment as per pollution control directions.

The Charges quoted will cover the cost of manpower deployed, material used, overhead
charges and machinery/equipment deployed for efficient rendering of services and shall be
payable on a monthly basis subject to submission of invoice. The payment thereon will be
made after the same is duly certified by the Caretaker/Bank’s Engineer that the services
have been provided satisfactorily and after deducting all statutory dues/taxes, etc.
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20. The materials/ spares used for the maintenance works shall be of approved quality and shall
obtain prior approval from the Bank before it is used.

21. Payment to the workers has to be made through Bank account and proof for the same has
to be submitted along with the bills.

22. All statutory benefits like EPF, Bonus, ESI, and other statutory payments etc. have to be
paid by the Contractor and the proof for the same have to be submitted along with the bills.

23. The contract could be considered for further renewal for two years on same terms and
conditions provided the Bank finds the services of the Contractor satisfactory and if the Bank
desires so. The decision of the Bank in this regard will be final.

24. The Plant operation and maintenance will be periodically checked by the officials of the
Bank.

25. The work shall be carried out strictly as per direction of the officials of the Bank.
26. The Contractor shall ensure that water shall be used judiciously withoutwasting.

27. The Contractor is solely responsible for compliance of provisions, or any Statute or rules
framed there under by the Central Government or State Government and applicable to the
workers employed by him. The Bank is not responsible in case of non-compliance of any of
the provisions of the Statute or rules of the State/Central Government, by the Contractor.

28. The Bank will have the right to terminate the agreement without assigning any reason
with a notice period of one month and the Contractor will not be entitled to any compensation
for premature termination of the agreement. In such cases security deposit shall not be
refunded. Before the expiry of the notice period given in the termination notice, the Contractor
shall vacate the premises

29. In case of any dispute arising out of this agreement, the decision of the Bank will be final
and binding on the Contractor.

30. The Bank will not provide any type of accommodation to the Contractor and/or his workers
/ supervisors, etc. in the Bank’s premises.

31. The Contractor shall obtain necessary licenses and permits in their name at their own
expenses and shall keep the Bank indemnified against any loss arising due to non- compliance
to any statutory requirement.

I/We hereby declare that I/we have read and understood the above instructions for guidance of
tenderers and will abide by the same.
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Date:

Place:

Signature of Contractor with Seal:

Name and Address with Contact Nos.:
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SECTION VI

DETAILED SCOPE OF WORK

1. The list of scope of work is only indicative. Any maintenance work not specifically mentioned
below but required for the healthy operation of the system concerned and for the satisfaction
of the user dept./as directed by Bank’s Engineer will be considered as part of scope of work.

2. The scope of work as mentioned below are the minimum expected from the firm / agency /
contractor apart from break down maintenance and any other work required for operation
and maintenance in proper way as per the operation and maintenance manuals of respective
equipment and as per good engineering practices will be required to be done under this
scope of work. Successful bidder will make Performa for recording the following minimum
work schedule/parameters and show to the employer to ensure proper accomplishment of
these tasks.

3. The scope of work shall cover operation & maintenance of plant in on all seven days of the
week all-in routine, preventive and major/special maintenance works as required from time
to time for Operation & Maintenance of STP at Reserve Bank of India Staff Quarters,
Thamalam. Brief details of plants to be operated and maintained:

Sewage Treatment Plant- 56 KLD capacity:

a) All the equipment’s/installations shall always be kept in good and trouble-free operating
conditions.

b) All the required record for breakdowns/repairs and maintenance etc. shall be maintained in
the form of history books and logbooks etc. as per directions.

c) All the maintenance works shall be carried out in accordance with the direction/instruction of
the Engineer in charge.

The scope of services to be provided under two items in the Schedule of quantities are furnished
below:

Item No.1: Day-to-day operations, maintenance, and upkeep of the 56 KLD capacity Sewage
Treatment Plant (STP), its allied equipment / installations, accessories etc., and immediate
surroundings:

The scope of service under this item is for the day-to-day operations, maintenance, and upkeep of
the 56 KLD capacity STP & its allied equipment / installations available at the Bank’s Staff quarters
Premises, Thamalam and their immediate surroundings, comprising the following, for a period of
1 year, commencing from April 01, 2026, comprising the following:
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a) The contractor shall be liable for entering in to and Annual Service Contract (ASC), for deploying
a skilled Technician(s) having a minimum working experience of 2 years in the relevant field and
well-versed & capable to do the operations and maintenance of the MBBR type STP & its allied
equipment / installations, on a daily basis between 8.00 Hrs to 16.00 Hrs (including deploying a
substitute on the weekly-off days and in the absence of the regular Technician) throughout the
year, for a period of one year, commencing from April 01, 2026. The Technician so deployed
should be liable for the day-to-day operations, maintenance, upkeep and cleanliness of the MBBR
type STP & its allied equipment / installations, plant area and its surroundings and real-time
reporting of any breakdown / malfunctioning of the STP or & its allied equipment / installations to
the authorized officials of the Bank and the contractor, for remedial measures / repairs / servicing.
The Technician shall also be liable for maintaining a ‘logbook’ in the plant, indicating therein the
details of day-to-day operations / maintenance, break-down if any, remedial measures taken etc.,
daily and submit the same to the Estate Department, on a weekly basis and during inspections of
the Bank’s officials, for verification. Shifting the dried sludge, generated from the STP and stacking
the same at designated location(s) within the office premises, for its use as manure shall also be
the liability of the Technician. The Technician shall also be liable for maintaining the STP & its
allied equipment / installations, accessories etc., as per the guidelines of the Kerala State Pollution
Control Board (KSPCB) Authority and any other statutory body in force at any point of time. She /
he shall, check / test the quality of the treated sewage (both treated water and dewatered sludge
output) to ensure that all the parameters of the treated sewage (both treated water and dewatered
sludge output), shall be within the permissible limits as per the KSPCB and any other statutory
body in force at any point of time.

b) The scope of work under the item shall also include disposing and carting away the surplus de-
watered sludge generated from the plant, after keeping quantity required by the Bank to be used
as manure within the office premises, from the office premises to an authorized dumping yard, as
directed by the Bank’s Engineer. Any charges / penalties levied by such statutory bodies, because
of non-compliance of such stipulations / requirements shall be paid by the contractor on behalf of
the Bank, failing which the Bank shall pay the same and debit the same along with additional
penalties as it may deem fit.

c) The contractor shall be liable for providing required types and quantities of cleaning materials,
tools, consumables, safety accessories, personal hygiene materials, personal protective
equipment’s (PPEs) / accessories etc., and suitable uniform with the name of the contractor
inscribed on it at her / his / their cost, for the Technician to be deployed for day-to-day operations
and maintenance. d) The bidders shall offer their all-inclusive rates per month, which shall be
applicable for an initial period of 12 months from April 01, 2026.

d) Payment towards the ‘Annual Service’ under the scope of this item shall be made by the Bank
to the contractor on a monthly basis, after satisfactorily providing the service for the previous
month, on submission of the bill, along with required documents, service reports, water testing
reports (quarterly basis) etc., as specified herein.
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e) Deduction for any absence of the Technician(s) during ‘Annual Service Contract’ (ASC) period:
Double the charges per day for the plant operator proportionally worked out from the quoted rate
shall be levied from the bill. submitted by the Contractor, if the contractor fails to deploy the
Technician(s) on any day, as indicated above. The penalties shall be recovered from any dues
payable to the contractor or by invoking the Security Deposit.

f) The contractor shall be liable to ensure payment of Minimum Wages to the Technician(s)
deployed under the scope of this this item, as per the ‘Minimum Wages’ stipulated in the latest
notification of the Central Labour Commissioner (CLC) at any point of time.

g) The rate for the ‘Annual Service’ under this item shall be deemed to include the charges for the
obtaining, submitting and maintaining a Workmen Compensation Policy (WCP), valid for the
contract period, from an approved insurance agency, for the workmen [Technician(s)] to be
deployed for under the scope of this item.

h) The contractor shall pay the wages / salary to the Technician to be deployed for day-to-day
operations and maintenance on monthly basis.

i) Renewal: The ‘Annual Service Contract’ (ASC) may be awarded for an initial period of 12 months
from April 01, 2026 and may be annually renewed (from April 01 to March 31) for a total further
period of 2 years or more at the discretion of the Bank. While renewing ‘Annual Service Contract’
(ASC), the new rate for this item will be arrived at based on the method / formula provided in Part
| of the Tender.

Notes:

While quoting the rate for this item, the bidders shall arrive at the rate as per the method
given below:

Rate = [(A) + (B)]/12, where:

(A) - the component fixed by the Bank as ¥3,87,090/-, arrived at using the existing minimum
wage of Skilled Technician for 365 days, @ ¥ 893/- per day, as per the latest notification of
the Central Labour Commission, which shall be the minimum wage to be paid by the
contractor to the skilled Technician to be deployed for day to-day operations &
maintenance plus Employees Provident Fund @13% of Rs.15,000/- per month.

(B) - variable component 1: additional wages, if any the contractor intends to pay to the
Highly Skilled Technician to be deployed for day to-day operations & maintenance over and
above the Minimum Wages, statutory subscriptions / payments towards, ESI, bonus etc. as
applicable, providing required types and quantities of cleaning materials, tools,
consumables, safety accessories, personal hygiene materials, personal protective
equipment’s (PPEs) / accessories, uniform and overhead charges etc., obtaining and
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submitting Workmen Compensation Policy, all risk policy including Third party insurance
per annum the bidder intends to add.

Important Note: Tender(s) of those bidders, who gquote rate of less than minimum wages
for skilled labour, for this item will not be considered for further processing by the Bank,
after opening ‘price bids’ of the Tenders.

Item No.2: ‘Comprehensive Annual Maintenance & Service’ of the 56 KLD capacity Sewage
Treatment Plant (STP), its allied equipment / installations, accessories etc.:

The scope of service under this item is for the ‘Comprehensive Annual Maintenance & Service’ of
the 56 KLD capacity Sewage Treatment Plant (STP), its allied equipment / installations,
accessories etc. and their immediate surroundings, comprising the following, for a period of 12
months from April 01, 2026, to ensure its operational / serviceable / trouble-free / efficient
conditions, comprising the following:

a) Inspection of the Sewage Treatment Plant (STP), its allied equipment/ installations, accessories
etc., once in every month and as and when found necessary by the Bank (whenever any defects
/ malfunction / deficiency of the system is noticed / reported), for diagnosing the defects / faults &
rectifying the same. During the inspections each part / component of the Sewage Treatment Plant
(STP), its allied equipment / installations, accessories etc, shall be thoroughly verified for any
defects / malfunctions / erosion / wear & tear etc.

b) Repairing / servicing, supplying spares / parts / accessories required for replacement of
defective / faulty / dysfunctional ones, to bring the system to its original operational / serviceable /
efficient condition and to ensure for smooth, trouble-free and efficient operations, functioning and
serviceability of the STP & its allied equipment / installations, accessories etc., during the
‘Comprehensive Annual Maintenance & Service’ period under the scope of this item. In this regard
the contractor shall maintain required quantity of spares / parts / accessories for regular use and
immediate replacement(s) of defective / damaged / dysfunctional ones, during day-to-day
operations & regular / breakdown maintenance. Cost of these spares / parts / consumables, which
may be required daily and during the regular / break-down maintenance is deemed to be included
in the rates quoted by the contractor.

c) Any spares / parts / accessories, including bearings, nuts & bolts, gland packings, vibration pads
etc., of the STP & its allied equipment / installations, accessories etc., found defective /
dysfunctional / worn out, during the inspection and those requiring periodical replacement(s), shall
be supplied and replaced with the same make / type / model / brand of spares, as provided at the
time of installation of the original equipment / installation / accessory or approved, compatible
equivalent. In case of spares / parts, which require frequent replacement a minimum buffer stock
of such items shall be kept near the plant in the custody of the contractor. d) Supplying & using all
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required consumable chemicals / materials for disinfection (Sodium Hypochlorite, bleach etc.),
dosing, bio-culture, cleaning etc. and periodical replacement of filter media.

d) The rate quoted for the ‘Comprehensive Annual Maintenance & Service’ under this item should
include for repair / replacement of any equipment / installation of the system, in case they develop
any defects beyond the scope of repairs to bring them back to their effective / efficient operational
| serviceable conditions. In case of any defects, the same shall be repaired / rectified within
specified period, including replacement of defective / damaged / dysfunctional parts / spares /
components / accessories etc, in whole or part whatsoever they may be, without additional cost of
the Bank. During such period(s) of repairs or replacement, the Contractor shall provide similar
standby equipment / accessory on a temporary basis for keeping the system functional.

e) Routine performance checks & maintenance shall be carried out during the period of the
‘Comprehensive Annual Maintenance & Service’, in accordance with Bank’s requirements and as
instructed by the Bank’s Engineer. All performance checks undertaken should be recorded in the
‘logbook’ to be maintained by the contractor in the plant.

f) All mechanical parts of the plant shall be suitably greased / oiled to ensure friction free
movements. The gland packings of the pumps shall be replaced as and when found necessary.

g) The finishes such as painting, powder coating, FRP coating on the surfaces of the components
of the STP & its allied equipment / installations, accessories etc., found eroded / corroded /
tarnished at the time of inspection shall be suitably prepared by removing the rust scales,
delaminated finishes and repainted / re-coated with the same finish as of the original ones, after
suitably preparing such surfaces as per the instructions of the Bank’s Engineer.

h) The STP & its allied equipment / installations, accessories etc., shall be maintained as per the
guidelines of the Kerala State Pollution Control Board (KSPCB) and any other statutory body in
force at any point of time.

i) The quality of the treated sewage (both treated water and dewatered / dried sludge output) shall
be maintained as per the stipulations of the Kerala State Pollution Control Board (KSPCB). Any
charges/ penalties levied by such statutory bodies, because of non-compliance of such
stipulations/ requirements shall be paid by the contractor on behalf of the Bank, failing which the
Bank shall pay the same and debit the same along with additional penalties as it may deem fit.
Treated water shall be periodically (once in a quarter or as and when required by the Bank’s
Engineer) tested from a laboratory accredited by NABL and approved by the Bank’s Engineer, at
the cost of the contractor. The reports of such tests shall be submitted to the Estate Department
of the Bank along with the contractor’s bills for ‘Annual Service Contract’ and copies of the same
shall be preserved in the plant.

) The bidders shall offer their all-inclusive rates per quarter, which shall be applicable for an initial
period of one year from April 01, 2026.
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k) Payment towards the ‘Comprehensive Annual Maintenance & Service Contract’ (CAMSC) shall
be made quarterly per year basis, after satisfactorily providing the service for the previous quarter,
on submission of the bill, along with required documents, service reports, water testing reports,
attendance sheet of the technician etc, as specified herein.

[) Penalty for delay in rectification of defects / faults during the ‘Comprehensive Annual
Maintenance & Service’ period: Penalty of ¥ 500/-/ ¥ 1000 per day per incidence, shall be deducted
as per clause 7 in general conditions of contract.

m) The contractor shall be liable to ensure payment of Minimum Wages to the workmen deployed
under the scope of this ‘Comprehensive Annual Maintenance & Service’, as per the ‘Minimum
Wages'’ as per the latest notification of the Central Labour Commissioner (CLC) at any point of
time.

n) The contractor shall also be liable for maintaining a ‘logbook’ in the plant, indicating therein the
details of routine / break-down services done, remedial measures taken etc, during their visits to
the plant and submit the same to the Estate Department of the Bank on a monthly basis and during
inspections of the Bank’s officials, for verification. The contractor shall also be liable for preparing
and submitting detailed reports of routine / break-down services done, remedial measures taken
etc, during their visits to the plant.

0) Renewal: The ‘Annual Maintenance & Service Contract, shall be awarded for an initial period
of 12 months (four quarter) from April 01, 2026 and may be annually renewed (from April 01 to
March 31) for a further period of 2 years or more, thereafter the initial period, at the discretion of
the Bank. While renewing the ‘Annual Maintenance & Service Contract, the new rate for this item
will be arrived at based on the formula provided in Part | of the Tender.

Brief scope of the activities covered under the scope of items in the Schedule of Services
of the Contract:

1. The service under item No. 1 in the Schedule of Services of this ‘Annual Service Contract’ (ASC)
is for deploying Skilled Technician(s) for day-to-day Operations and Maintenance of the Sewage
Treatment Plant (STP) plant, its allied equipment and accessories etc. The activities of the Skilled
Technician so deployed include:

i) Day-to-day operations and maintenance of the Sewage Treatment Plant (STP), its allied
equipment and accessories including back-washing, cleaning and rinsing of all screens / filters
(Bar Screens, Pressure Sand Filter / Multi-media Filter, Activated Carbon Filter, re-filling of the
dosing / anti scalent / cleaning chemicals as and when required, day-to-day cleaning /
housekeeping of the entire Sewage Treatment Plant (STP), its allied equipment & accessories and
the shed housing them, to ensure efficient, trouble-free and smooth functioning of the Sewage
Treatment Plant (STP), its allied equipment and accessories.
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i) Replacement of pipes, fittings, gaskets, gland packings and other spares, required to ensure
leak-free joints & connections of the Sewage Treatment Plant (STP), its allied equipment and
accessories as and when required.

iii) Maintaining and updating the registers and logbooks, as stipulated herein on a day-to-day basis
and submitting the same for verification of the Bank’s Engineer as and when called for by her /
him.

iv) Rectifying / repairing / making good minor repairs / breakdown, if any including the essential
spare parts to be kept in store by the Contractor, to make the Sewage Treatment Plant Serviceable
and reporting about their breakdown / defects / malfunctioning, requirement of spare parts /
materials etc, if any required on a real time basis to the Contractor and Bank’s Engineer for
remedial measures back in to functional conditions.

v) Keeping the Sewage Treatment Plant (STP), its allied equipment & accessories and
surroundings in a neat and tidy conditions, including sweeping, moping, dusting, washing etc., on
a day-to-day basis.

2. Annual comprehensive service under item No. 2 in the Schedule of Services of this ‘Annual
Service Contract’ (ASC) is for periodic preventive as well as break-down maintenance & servicing,
including supply and replacement / use of required spare parts, chemicals and materials required
for day-to-day operations and preventive as well as break-down maintenance & servicing of the
Sewage Treatment Plant (STP) plant, its allied equipment and accessories, free of cost to the
Bank, during currency of the Contract, which broadly include:

i) Supply and use of chemicals / materials, including dosing chemicals, such as Sodium Hypo
Chlorite, anti-scalants, cleaning chemicals (organic & in-organic) etc., required for da-to-day
Operations & Maintenance and cleaning to ensure efficient, trouble-free and smooth functioning
of the Sewage Treatment Plant (STP), its allied equipment and accessories.

i) Periodic overhauling, servicing and deep cleaning of the entire Sewage Treatment Plant (STP),
its allied equipment & accessories and the shed housing them, at an interval not exceeding 3
months, to ensure efficient, trouble free and smooth functioning of the Sewage Treatment Plant
(STP), its allied equipment and accessories.

iii) Replacement of Filter Media of the Pressure Sand Filter / Multi-media Filter, Activated Carbon
Filter at least once in a year and as and when found necessary, to ensure maximum efficiency of
the Sewage Treatment Plant (STP).

iv) Replacement of spares and accessories of the online and off-line instruments required for
measurements of pH, TSS / TDS / conductivity etc., of the raw sewage (input), treated water
(output) and de-watered / dried sludge, replacement of worn-out flow meters measuring input/
treated waters etc.
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V) Any other spare parts and consumables required to ensure efficient, trouble free and smooth
functioning of the Sewage Treatment Plant (STP), its allied equipment and accessories.

vi) Treated water shall be periodically (once in a quarter or as and when required by the Bank’s
Engineer) tested from a laboratory accredited by NABL and approved by the Bank’s Engineer, at
the cost of the contractor. The reports of such tests shall be submitted to the Estate Department
of the Bank along with the contractor’s bills for ‘Annual Service Contract’ and copies of the same
shall be preserved in the plant.

vii) The frequency of servicing / repairs is indicated herein above are maximum. However, to
ensure consistent and efficient functioning of the Sewage Treatment Plant (STP), its allied
equipment and accessories, minimum required recovery time in case of breakdowns and specified
/ intended quality parameters of the treated water (output) and de-watered / dried sludge, required
spares, consumables and materials may be supplied replaced as and when required and no
separate charges will be paid By the Bank for the same.

viii) Details of periodic visits / tests to be performed:

Sl. Description Frequency
No
1 Service Engineer’s / Technicians visit for servicing Monthly

of the Sewage Treatment Plant (STP) and its allied
equipment & accessories and submission of
iInspection / service report.

Testing of treated water/ sludge Quarterly
Overhauling and servicing of the entire Sewage Bi- Annually
Treatment Plant (STP) and its allied equipment &

accessories.

3. However, replacement of the equipment / components / accessories, pertaining to the Sewage
Treatment Plant (STP) and listed below, which are found to be outlived their service life /
damaged beyond the scope of repairs / servicing by normal wear & tear in such a manner that,
it is not economically viable, to bring them back to normal serviceable / working conditions, for
reasons beyond the control of the Contractor are excluded from the scope of the Annual Service
Contract:

a) Multiport / butterfly / other types of valves.

b) Pumps, motors & blowers.

c) Electrical, panels & wiring.

d) Electrical cables, UV lamps and housings for the same.
e) Inlet Piping works
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4. The following parameters of treated water tested on a quarterly basis through a laboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories
(NABL) of India, and the reports of the same shall be to be submitted along with quarterly
service bills of the Contractor:

Sl. No. Parameters of the treated water (output) to be tested.
1 Colour.
2 Odour.
3 Conductivity.
4 Turbidity.
5 pH value.
6 Total suspended Solids (TSS).
7 Total Dissolved Solids (TDS).
8 Carbonate Hardness.
9 Non-Carbonate Hardness.
10 Total Hardness (as Caco3).
11 Phenolphthalein Alkalinity (as Caco3).
12 Total Alkalinity (as Caco3).
13 Calcium (as Ca).
14 Magnesium (as Mg).
15 Chloride (as ClI).
16 Sulphate (as So4).
17 Iron (as Fe).
18 Silica (as Sio2).
19 Nitrate (No3).
20 Biological Oxygen Demand (BOD).
21 Chemical Oxygen Demand (COD).
22 Coliform Bacteria.

5. Tools & other equipment:

a. All the general & special tools, tackles required for proper operation and maintenance
shall be arranged by the contractor at his own cost and issue to the staff deployed by him
for this work.

6. Watch & Ward:

a. Watch and Ward of material, machineries and system etc. till end of the contract shall
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be the sole responsibility of the contractor and pilferage etc. shall be entirely to his
account.

7. Operational timing:

Sewage Treatment Plant (STP) at Reserve Bank of India Staff Quarters, Thamalam shall
be kept under supervision from morning 8.00 AM to 4.00 PM (7-day week) (including
deploying a substitute on the weekly-off days and in the absence of the regular
Technician), throughout the year.

8. Deployment of Staff:

a. The agency shall deploy skilled plant operator for satisfactory operation and
maintenance of STP in day shift for uninterrupted working of the plants.

b. Any extra labour of any nature if required, at any time for attending any repair/break
down shall be deployed by the agency at his own cost for which nothing extra shall be
payable.

The deployed labour shall be sufficient, experienced and qualified/trained in operation &
maintenance of STP so that all the break downs/repairs are attended immediately with
minimum possible down time. Any unjustified delay in repairing of equipment’s shall be
treated as breach of contract and suitable penalty shall be imposed and recovered from
the monthly bill/security deposited.

9. Schedule of Maintenance:

The purpose of testing the systems (STP) is to ensure to avoid break down and continuous
delivery of the required system output. An additional purpose is to detect deficiencies of the
system not evident by inspection.

a) Daily Tests.
+ Treated water quality.

» Colour & odor of the treated water.

« Qualified operating personnel shall be in attendance during the daily pump operation.
* Pump System Procedure.

* Record the system suction and discharge pressure gauge readings.

« Check the pump packing glands for slight discharge.

» Adjust gland nuts if necessary.

* Check for unusual noise or vibration.

* Check packing boxes, bearings, or pump casing for overheating.
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b) Monthly tests:

» Check working of all the pumps, filters etc.

« Cleaning of all the strainers and chambers of water collection before and after treatment.
Tighten glands & replace glands Dori if required of all pumps & valves

c) Quarterly tests:
* Clean all the sludge from the all the collection chambers, treated water tanks etc.
» Grease all the bearings of pumps & motors.
« Check connections of all the cables, switches and starters on panel.
« Testing of treated water quality from the laboratory. To ensure that treated water is as per
standard parameter of relevant IS Code/guidelines.

10. Special Conditions:

The STP is designed for Reserve Bank of India Staff Quarters, Thamalam. The system is
required to be maintained throughout the contract period. The contract covers providing the
skilled staff for operation, preventive maintenance, replacement / repairing of defective
equipment’s etc. Staff deployed may be covered under PF and ESIC (if applicable).
Attendance/service/maintenance report shall be maintained duly countersigned by caretaker/
Bank’s engineer. Monthly attendance report and STP testing reports shall be submitted to
Bank along with the bill. Rates quoted by the firm shall be in accordance with Contractor
Labour Act 1970/ Minimum Wages Act (Central). Salary of employees should be covering
minimum wages specified by Central Labour Commission and shall be disbursed through
NEFT only to their bank account and details of the same should be sent to RBI for verification.
Tender having quoted rates below prescribed rates will be rejected.

1) The quoted rate shall also be inclusive of consumable materials i.e. required chemicals,
chlorine, alum, jaggery, waste, calico cloth, grease, petroleum jelly, insulation tape etc.

2) The contractor should deploy only skilled persons for operation / maintenance work for
the STP system including all associated equipment’s / subunits i.e. electrical starter panel
including timer, contractors, indicators lamps, fuses, battery charging circuits, engine primer
(24V, DC motor) etc.

3) The skilled person should have thorough knowledge regarding function of system and
operation and maintenance of STP as per technical specifications.

4) The deployed staff should be familiar to operation of pumps / carrying out preventive
maintenance of all the equipment’s as per the desired schedule. In each month at least one
time all equipment’s to be checked for their operation & pumps to be checked for their
operational ability / functioning on daily basis.
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5) The deployed person shall attend the complaint which needs any replacement of
spares etc. required for the smooth operation after getting the prior approval from
Bank’s Officials.

6) The deployed person shall attend the complaints on holidays / after office hours also
considering the importance of the system, in case of emergency.

7) The contract amount shall include of all necessary testing charges /tools/for
trail/runs/chemicals etc.

8) The charges include carrying out of the periodical preventive maintenance of all the
Electrical equipment’s and proper register to be maintained and the extract shall be
furnished to RBI

9) Whenever particular equipment goes out of order; the fact shall be brought to the
notice of the Bank’s Engineer immediately. If any need intimation to Bank’s Engineer,
material need to be replaced, the same shall arranged within shortest time. Repair /
replacement work shall be taken up immediately and to be completed.

10) The contractor should provide common phone / Mobile No. to the pump operators
in duty at Bank and it is accessible to the round the clock for approach them in case of
emergency.

11) Minimum_service charge guote should not be less than 3.00% of the Fixed
Component. Any quotes below the threshold will be considered invalid.

Place: Signature and seal of the Tenderer
Date: Name:

Address:

Email:

Phone:
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SECTION IX
PREAMBLE

The successful tenderer shall enter into a Service Level Agreement with the Bank, which
will cover the details of manpower that will be deployed, their working hours and on-call
availability.

All works will be carried out at timings which will be as per convenience to the Office and
without causing interference or inconvenience to the Bank. Contract staff should be in
uniform and should maintain discipline. The Caretaker/Assistant Caretaker should be
informed immediately whenever there is an emergency situation. Any major work or repair
to be carried out should be brought to his notice immediately. Reports of all complaints and
remedial works done should be maintained and should be submitted to him every month.

The Contractor is responsible for getting the antecedents verification of all employees done
by police authorities. A compliance report along with the details of all his employees needs
to be submitted to the Bank for records. This exercise needs to be done periodically, in view
of the security angle.

No minor shall be engaged by the Contractor in discharge of his duties under this contract.
If any such violation is observed, apart from cancellation of the contract, suitable legal
measures would be initiated against the Contractor

The service personnel of the Contractor shall not be provided accommodation inside the
Bank’s premises.

The duties and work timings of STP Operator are as indicated in Section VIII.
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SECTION - X
SAFETY CODE

1. First-aid appliances, including adequate supply of sterilized dressings, cotton wool shall be
maintained in a readily accessible place for the use of staff deployed by the tenderer.

2. In case of any mishap, the injured person shall be taken to a public hospital without loss
of time, where the injury necessitates hospitalization.

3. Suitable and strong scaffolds should be provided for workmen for all works that cannot
safely be done from ground level.

4. Workers employed shall be provided with protective footwear and rubber hand gloves as
per requirement.

5. Every opening in the floor of a building or a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencingor
railing whose minimum height shall be one meter.

6. No portable single ladder shall be over eight meters in length. The width between the side
rails shall not be less than 30 cms and distance between two adjacent rungs shall not be more
than 30 cms. When a ladder is used, an extra worker should be engaged for holding ladder.

7. The excavated material shall not be placed within 1.5 meters of the edge of the trench or
half of the depth of trench, whichever is more. All trenches and excavations shall be provided
with necessary fencing and lighting.

8. Every opening in the floor of a building or in a working platform shall be provided with suitable
means to prevent the fall of persons or materials by providing suitable fencing or railing;

minimum height shall be one meter.

9. No floor, roof or other part of the structure shall be so overloaded with debris of materials as
to render it unsafe.

10. Workers employed on mixing and handling material such as asphalt, cement mortar or
concrete and lime mortar shall be provided with protective footwear and rubber hand-gloves.

11. Those engaged in welding works shall be provided with welder’s protective eye shields and
gloves.
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12. No paint containing lead or lead products shall be used except in the forms of paste or
readymade paint.

13. Suitable face masks shall be supplied for use by the workers when the paint is applied in
the form of spray or surface having lead paint dry rubbed and scrapped.

14. Overalls shall be supplied by the Contractor to the painters and adequate facilities shall
be provided to enable the working painters to wash during the period of cessation of work.

15. Hoisting machines and tackle used in the works, including their attachments, anchorage
and support shall be in perfect condition.

16. The ropes sued in hoisting or lowering material, or a means of suspension shall be of
durable quality and adequate strength and free from defects.
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10.

11.

12.

13.

14.

15.

16.

SECTION = XI

FIRE SAFETY CODE

. Cutting / drilling machine and other electrically operated equipment used at site shall be plugged

into correctly rated electrical outlets.

. Only ISI marked 3 pin plug and other appliances and equipment shall be used.
. Electrical power cables/wires used shall not have any joints and shall be properly rated.

. All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and securely

earthed to prevent leakage current while in operation.

. Before commencing the welding work for the first time on any day, fire section shall be informed

and only after the site inspection by the Fire officers/Personnel, work shall be started.

. Two buckets of water and sand shall be kept in an easily accessible area on the site.
. Fire extinguishers recommended and issued by fire officers shall be kept on the site.
. Used paint drums shall be stored in specified store only after closing them properly.

. Personal protective equipment such as safety shoes, hand gloves, welder's mask, ear plug, etc.,

depending upon the requirement of the work shall be provided by the Contractor to the workmen to
prevent occupational health hazards.

The safety belt shall be provided by the Contractor and used by the workmen while working from
height for more than 10’ from Ground level.

None of the passages near lift lobby and staircases shall be used for stacking / dumping any kind
of materials/waste.

Both the staircase doors shall be normally kept closed.
None of the fire extinguishers shall be removed/shifted from its designated location.
Power supply shall be switched off from the mains when equipment is not in use.

Wood-shavings and saw-dust generated from the work shall be collected on daily basis, removed
from site and stored at the designated place in proper manner.

Any debris generated from the work shall be collected on daily basis, removed from site and stored
at the designated place in proper manner.

17. Battery operated emergency light/torches shall be provided by the Contractor to the workmen while
working beyond office hours.
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Annexure A

Client’s certificate regarding performance of the Contactor providing Operation and

Comprehensive Maintenance Services of Sewage Treatment Plant
(To be issued by the client on its letterhead)

Name and address of the Client:

Details of service availed from M/s........cocoveiiiiiiiiiiinen. .

Sl. Particulars Comments
No.
1 Nature of service availed

2 Agreement No. and date

3 Agreement amount

4 Date of Commencement of work

5 Number of personnel provided

6 Comments regarding adherence of terms and conditions of
contract

7 Details of compensation levied for delay (indicate

amount) if any

8 Gross amount of the work completed and paid

9 Name and address of the authority under whom works executeq

10 i)  Quality of work (indicate grading) Outstanding/Very Good/ Satisfactory/
Poor

i) Amount of work paid on reduced rates, if any

11 i) Did the Contractor go for arbitration?

i) If yes, total amount of claim

iii) Total amount awarded

12 Comments on the capabilities of the contractor
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(1) Technical Proficiency

Outstanding/Very Good/ Satisfactory/
Poor

(2) Financial Soundness

Outstanding/Very Good/ Satisfactory/
Poor

(3) Mobilation of manpower

Outstanding/Very Good/ Satisfactory/
Poor

(4) General behaviour

Outstanding/Very Good/ Satisfactory/
Poor

13 Any other information

Place:

Date:

Note:

Signature of the Authorised Official

(With seal)

i) All columns should be filled in properly countersigned.
if) The Client Certificates should be submitted for each of the Prequalification work/s
i) Signed by an official not below the rank of an Officer / Executive Engineer or equivalent in case of

Govt./Semi-Govt., organisations or a PSU.

iv) Supported by adequate proof of payments received by the contractor for the work done by them.
v) Client's report issued by private organization shall be accompanied by TDS Certificates vi) All columns
should be filled in properly countersigned. Client certificate should be on letter head of the Client with

signature of Authorized person.

(Only scanned copy of the report must be uploaded in ‘mstcecommerce’ portal while submission of

e-tender.)
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Annexure B
Supplier Details

RESERVE BANK OF INDIA

THIRUVANANTHAPURAM

PAYMENT OF BILLS THROUGH ECS / NEFT

PARTICULARS OF CONTRACTORS / SUPPLIERS

Name of the Firm / Company *

Type of the Firm/ Company

GSTIN. *

Permanent Account No. (PAN)*:

Postal Address (with Pin code)*

Contact Person *

Telephone Number (land)

Mobile Number *

E-mail ID *

Bank Account Number*

Type of A/c*

Name of the Bank*

Name of the Branch*

IFSC CODE*

Provident Fund Registration Number

ESIC Registration Number

MSME Registration Number
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Whether tenderer holding a
License under Section 12 (1) of
Contract Labour (R&A) Act 1970
read with section 21 of Contract
Labour Act 1971.

Experience in undertaking similar
services to other organizations

Total contract value of services |2022-2023 | X

provided to the other organization

for the last 3 years. 2023-2024 | X
2024-2025 | X

Furnish turnover for the last three | 2022-2023 | X

years 2023-2024 |
2024-2025 | X

Indicate if involved in any litigation at
any point of time

Any civil suits pending in any court.
Give details
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Annexure C

EMD PAYMENT REFERENCE

Name of the Firm / Company *

Mobile Number

Sender's Bank Account Number*

Sender's IFSC CODE*

EMD Amount Paid:*

Payment reference no.:*

Date of Payment:*

The fields marked with * should be mandatorily filled.
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ANNEXURE- D

Proforma for Bank Guarantee In Lieu Of Earnest Money Deposit

(To be submitted on non-judicial stamp paper of appropriate value purchased in the name of the issuing
Bank).

This deed of guarantee made this day of ___ two thousand between (Name of
Banker) having its registered office at (place) and one of its local offices at _ (hereinafter
referred to as the Surety), and Reserve Bank of India, a corporation constituted by the Reserve Bank
of India Act, 1934, having its Central Office at Central Office Building, Shahid Bhagat Singh Road,
Mumbai-400 001 INDIA (hereinafter referred to as the Bank).

WHEREAS Tenderer's name hereinafter referred to as ‘Tenderer’) a Company
registered under and having its registered office at is bound to deposit with the Bank
by way of earnest money INR (INR only) in connection with its Tender for

‘Contract for day-to-day Operation and Comprehensive Maintenance of 56 KLD Compact
Sewage Treatment Plant installed at Reserve Bank of India Staff Quarters, Thamalam,
Thiruvananthapuram-695 012’ and the specifications and terms and conditions enclosed therein.

WHEREAS the tenderer as per clause No. Section IV of Instructions to tenderers and special
conditions has agreed to furnish a Bank Guarantee valid up to instead of deposit of
earnest money in cash.

NOW THIS WITNESSETH:
1 That the Surety in consideration of the above Tender made by the Tenderer to the Bank hereby
undertakes to guarantee payment on demand without demur to the Bank the said amount of INR
(INR only) within one week from the date of receipt of
the demand from the Bank on presentation of this deed of guarantee, which the Tenderer is bound to
deposit with the Bank by way of earnest money in connection with his Tender.
2 This guarantee shall not be affected by any infirmity or irregularity on the part of the Tenderer or by
the dissolution or any change in the constitution of the Bank, Tenderer or the Surety.
3 The Bank shall be eligible to make any claim under this guarantee if the Tenderer after submitting
his Tender, rescinds from his offer or modifies the terms and conditions thereof in a manner not
acceptable to the Bank or expresses his unwillingness to accept the order after the Bank has decided
to place order with the Tenderer for the ‘Contract for day-to-day Operation and Comprehensive
Maintenance of 56 KLD Compact Sewage Treatment Plant installed at Reserve Bank of India
Staff Quarters, Thamalam, Thiruvananthapuram-695 012’.

The Banks’ decision in this regard shall be final and binding.

4 The Surety shall not and cannot revoke this guarantee during its currency except with previous
consent of the Bank in writing.

5 Notwithstanding anything contained in the foregoing, the Surety’s liability under the guarantee is
restricted to INR (INR only).

6 This guarantee shall remain in force and effective up to and shall expire and become
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ineffective on intimation thereof being given to the Surety by the Bank in which event this guarantee
shall stand discharged.

7 The Surety will make the payment pursuant to the demand notice issued by the Bank, notwithstanding
any dispute that may exist or arise between the Tenderer and the Bank or any other person.

8 Any forbearance, act or omission on the part of the Bank in enforcing any of the conditions of the said
tender or showing of any indulgence by the Bank to the tenderer shall not discharge the Surety in any
way and the obligations of the Surety under this guarantee shall be discharged only on the intimation
thereof being given to the Surety by the Bank.

9 Notwithstanding anything contained hereinabove, unless a demand or claim under this guarantee is
made on the Surety in writing on or before , the Surety shall be discharged from all
liabilities under guarantee thereatfter.

10 The Surety has the power to issue this guarantee under its Memorandum and Articles of Association
and the person who is hereby executing this deed has the necessary powers to do so under the Power
of Attorney granted to him by the Surety.

SIGNED AND DELIVERED For and on behalf of or and on behalf of above named Bank. (Banker’s
Name and Seal)

Bank Manager
(Banker’s seal)
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ANNEXURE- E

Details of Similar Qualifying Works Executed During the Last 5 Years

Sr. Name and Nature Contract | Whether Completion | Fax
No. address of of work | value of works period as /phone
the the work | completed | per work number&
firm/company in time or order@ contact
not (give person of
date of the firm
start & and
date of
completion)

(Attach sheet if required)

@Kindly submit the work order copies.

Date:

Place:
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ANNEXURE- F

- STel WiY / Bio- Data of workers employed by the contractor
(to be submitted In letter head of the contractor)

1 / Name

fUQ1 &1 19 / Father's Name

o faelt / Date of Birth

ﬁ‘*T‘T/ Gender

f3arg @1 fufd / Marital Status

effore graa /

Educational Qualification

- YT grdte
IgW Bie! e
Affix Self-attested
Passport size
photograph

TaHH Udl /

Current Address

TS Tdl /

Permanent Address

HiaS . / Mobile No.

*3TYR 9. / Aadhaar No.

47/ PAN No.

&% @l faawur
Bank Account Details

A1 ¥/ Account No.-

318 U gl B8/ IFSC Code-

4l U%. (QU ) §811/
PF (UAN) No.

S04 (3mSR 7. / ESIC IP No.

AT GRAER 3YaT 7S P 21/

Specimen Signature or Thumb impression

* 3fHarf G%ias Mandatory documents

I faawur 3R gRT Seiua 6T e § 3R 9ee gwaad oM ¢l

The above detalls are verified by me and the supporting documents are enclosed.

3HiTpfRrge Hid & Ty TEI4R / Signature with official seal-

HUHRT &1 ATH / Name of Official-
U&+H / Designation-

T / Place-

feid / Date-

95




ANNEXURE- G

FORM OF BANKERS' SOLVENCY CERTIFICATE FROM A SCHEDULED BANK
(On Bankers’ Letter Head)

Place:
Date:

The General Manager

(Officer-in-Charge)

Reserve Bank of India

Estate Department

Thiruvananthapuram

Kerala

This is to certify that to the best of our knowledge and information M/s. /Shri.............. a customer of our
bank having marginally noted address, are/is respectable and can be treated as good for any engagement
uptoalimit of T (Rupees

.................................................................................. ).

This certificate is issued without any guarantee or responsibility on the bank or any of its officers.

For the Bank with Name, Designation & Seal

Note:-
(i) Bankers' certificates should be on letter head of the Bank
(ii) In case of partnership firm, certificate to include names of all partners as recorded with the Bank.

Note:

1. Bankers' certificates should be on letter head of the Bank, sealed in cover addressed to enlistment
authority.

2. In case of partnership firm, certificate to include names of all partners as recorded with the Bank.
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ANNEXURE- H

DETAILS OF BANKS

Details of our Bank/s are:

S. No. Bank 1 Bank 2

1 | Name of the Bank

2 | Name of the Branch and its
complete Postal Address

3 | Name of the Branch
Manager with his/her
Telephone No. (s).
and Fax No(s) etc.

4 | Type of Account

5 | Account Number

6 | Name of Account Holder

7 | IFSC Code

8 | Whether Credit
facility/Overdraft facility is
being availed

9 | Date of opening of account

#Attach a cancelled Cheque of each bank.

Signature

Name of authorized signatory
Firm/Company Name with seal
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ANNEXURE-I

Proforma for Indemnifying the Employer against Contract labour Rules/regulations

To,

The General Manager
(Officer-in-Charge)

Reserve Bank of India,
Thiruvananathapuram:695 033

Dear Sir/Madam,

I / we hereby undertake to pay wages to all the labourers of all descriptions engaged by me / us
for undertaking the annual maintenance contract for_Annual Maintenance Contract for day-to-day
Operation and Comprehensive Maintenance of 56 KLD Compact Sewage Treatment Plant installed at
Reserve Bank of India Staff Quarters, Thamalam, Thiruvananthapuram-695 012, at the rate which is not
less than the one prescribed under the Minimum Wages Act, 1948 and to ensure compliance of
essential amenities as provided under the CLRA Act, 1970 and to keep the Principal Employer
(Reserve Bank of India) indemnified against all the actions that may be initiated against the
Principal Employer (Reserve Bank of India) by the Statutory Authorities for my / our failure to pay
such wages and provide essential amenities.

Yours faithfully,

SIgNature: ...
N o

ADAIES S i e

(The above undertaking to be prepared on a Non-Judicial Stamp paper of Rs.100/-)
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ANNEXURE-J

Checklist of documents to be uploaded on MSTC Portal along with Part-1 of Tender

Sr. No. Particulars of Documents Submitted (Yes/No/Not
Applicable*)
*Kindly provide valid reason

1 Tender Document issued by the Bank — duly filled,
stamped and signed (including all Annexures,
Minutes of pre-bid meeting and corrigendum if any)

2 Power of Attorney/ authorization with the seal of the
company

3 Copy of NEFT Receipt /BG as evidence of remitting
EMD amount of ¥19,000/-

4 Certificate of incorporation and Memorandum and
Articles of Association / partnership deed/ other
relevant certificate of registration for
commencement of business

5 Particulars of tenderer (in format prescribed under
Annexure- B) along with particulars of all the
directors and responsible officials/ partners/
individual/individuals involved

6 Copy of PAN Card & other related Income Tax
documents
Copy of GST Registration Certificate

8 Copy of MSMED Registration Certificate, if any

9 Copy of EPF Registration

10 Copy of ESIC Registration

11 Copy of License under Section12 (1) of Contract
Labour (R&A) Act 1970 read with section 21 of
Contract Labour Act 1971

12 Work Orders and completion certificates in support
of experience of more than 5 years in carrying out
similar works

13 Details of similar qualifying works completed in last
5 years along with contact details of clients (in
format prescribed under
Annexure- E)

14

Work Orders for all similar qualifying works
completed in last 5 years
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15

Client’'s Certificates (in format prescribed under
Annexure A)

16

Copy of TDS Certificates as a proof of payment for
all client certificates issued by private organizations

17

Completion certificates for all similar qualifying
works completed in last 5 years

18

Work Orders for previous experience, if any, of
carrying out Works for the Reserve Bank of India at
any center

19

Copies of the Audited Final Accounts for last 5
years and a certificate issued by Chartered
Accountant indicating the turnover for the last 5
years

20

Copies of the Income Tax Clearance Certificates/
Income Tax Assessment Orders/ Income Tax
Returns for last 5 years

21

Details of Bank Accounts along with Contact details
of Bank(s)

22

Solvency Certificate issued by the tenderer’s
bankers specifically for this work for an amount
equivalent to the estimated cost, for indicating
financial soundness of the tenderer.

23

Valid document in support of having self-owned full-
fledged service setup/ back office/ administrative
office in Kerala

24

Undertaking of not having convicted in a Court of
Law or suspended / blacklisted by any organization
on any grounds

25

Particulars of all Civil suits pending, if any

26

List of deviations, if any, in commercial terms and
conditions

27

List of deviation, if any, in technical specifications

28

Other relevant documents, if any,

Date:

Place:

Signature of Tenderer with seal
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ESTATE DEPARTMENT
THIRUVANANTHAPURAM

E-TENDER FOR DAY-TO-DAY OPERATIONS AND COMPREHENSIVE
MAINTENANCE OF 56 KLD COMPACT SEWAGE TREATMENT PLANT
INSTALLED AT RESERVE BANK OF INDIA STAFF QUARTERS,
THAMALAM, THIRUVANANTHAPURAM-695 012

Part-lI
PRICE BID

Due Date of Submission: March 02, 2026 (up to 14:00 hrs)

Validity of Tender: 90 days from the date of opening of Part-1 of the tender and
further extension of validity under mutual agreement

Pre-Bid Meeting (offline): 11:00 hrs of February 16, 2026
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Name of work: Annual

PART —1I

PRICE BID (FORMAT 1)
UN-PRICED SCHEDULE OF QUANTITIES

Maintenance Contract for

of India Staff Quarters, Thamalam, Thiruvananthapuram-695 012.

day-to-day operations and
comprehensive maintenance of 56 KLD Compact Sewage Treatment Plant at Reserve Bank

(BW) including Variable Dearness
Allowance (VDA)), as per the
latest notification of the Central
Labour Commission, which shall
be the minimum wage to be paid
by the contractor to the skilled
Technician to be deployed for day
to-day operations & maintenance,
Employees  Provident  Fund
@13% of Rs.15,000/- per month,
ESI and Bonus [The bidder has to
provide declaration for
contributing for EPF, ESI and
bonus to their employees; if not
the respective amount will be
reduced from the fixed
component] (Excluding GST)

Sl. | Description of items Quantity Rate in | Total amount
No | (a) (b) Rupees per Annum in
(c) 4
(d=b*c)

1 Day-to-day operations and upkeep of the 56 KLD capacity
Sewage Treatment Plant (STP), its allied equipment /
installations, accessories etc., and immediate
surroundings:

A | The component fixed by the Bank | 1 % 3,87,090/- (Amount
as ¥ 3,87,090/-, arrived at using (Annual) calculated
the existing minimum wage of automatically.
Skilled Technician for 365 days, Not to be
@ % 893/- per day (Basic Wages quoted.)
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Variable component 1: Additional | 12 Monthly
wages, if any the contractor | (Monthly)
intends to pay to the Highly Skilled
Technician to be deployed for day
to-day operations over and above
the Minimum Wages, statutory
subscriptions / payments towards,
etc. as applicable, providing
required types and quantities of
cleaning materials, tools,
consumables, safety accessories,
personal hygiene  materials,
personal protective equipment’s
(PPEs) | accessories etc.,
obtaining and submitting
Workmen Compensation Policy,
incidental  charges, uniform,
overhead charges etc.,, per
annum the bidder intends to add.
[Minimum service charge quote
should not be less than 3.00% of
the Fixed Component. Any quotes
below the threshold will be
considered invalid.]  (Excluding
GST)

Total amount per Annum for 1 (Amount
(A+B) excluding GST calculated
automatically.
Not to be
quoted.)

Comprehensive Annual Maintenance & Service’ of the 56
KLD capacity Sewage Treatment Plant (STP), its allied
equipment / installations, accessories etc

Charges for inspection, | 4 Quarterly
preventive and breakdown | (Quarterly)
maintenance of 56 KLD compact
Sewage Treatment Plant by
deputing qualified technicians on
frequency as per the detailed
scope of work including cost of
spares/ parts for repairs/
replacement, cost of all
consumables, insurance and
water testing charges and all
miscellaneous expenses.
including Contractors overhead &
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profit (Excluding GST)

Total (C+D)

(Amount
calculated
automatically.
not to be
quoted.)

AddGST@ ....% on E

(Amount
calculated
automatically.
not to be
quoted.)

Gross value per annum including
GST (E+F)

(Amount
calculated
automatically.
not to be
quoted.)

NOTE:

1. All values to be quoted are for ‘Unit quantity’ which shall be exclusive of GST.
However, GST at 18% will automatically be applied over the rates quoted and the
same can be viewed by the bidders real-time.

2. The particular work is considered as ‘a Composite Supply of Works Contract as
defined in clause 119 of section 2 of CGST Act’.

3. The tenderer may levy GST @ 18% or as stipulated by GST Council in the

invoice submitted to the Bank.
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